BEFORE THE NATIONAL GREEN TRIBUNAL WESTERN ZONE
BENCH PFUNE

Application No. 70/2020

Prafull Shivaji Pise Petitioner
Versus
Municipal Council of Chiplun&&ors. Respondent

AFFIDAVIT IN REPLY ON EEHALF OF RESPONDENT NO.5

[, Snehal Sudhir Butala, Age: 51 years, Occupation: Agriculture and
business, Having address at: Khed, Taluka- Khed, District- Ratnagiri, Pin-
414605, do hereby beg to state on solemn affirmation as under:

1. 1 say and submit that | have personal knowledge and information of
the issue involved in the present petition. I have also gone through
the records of the present matter. Hence, 1 am filing the present
Affidavit being well versed with the facts of the case. However |
should not be deemed to admit anything which is contrary to or
inconsistent with what is stated hereinafter in the absence of

specific denial.

2. At the outset, [ say and submit that the present application is bad in
law and the same is not maintainable on the ground of limitation.
The present Respondent herein raises a preliminary objection on the
point of limitation. That the Applicant has mentioned in the present
application that the Applicant is the resident in the same area,
Hence, it cannot be said that the Applicant was unaware of the
alleged work being the resident of the said area. It was well within
the knowledge of the Applicant that the work has commenced, still
the Applicant mala fide filed the present Application. It is therefore
clear that the present application is filed with mala fide intention. It
is pertinent to note that the same is beyond limitation and deserves

to be dismissed on the same ground,
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3. I say and submit that with respect to the issue involved in the
present application | would like to bring certain relevant facts to the
notice of this Hon'ble Tribunal which would directly reflect the ill-
intention of the Applicant. | say and submit that the adjacent part of
my property is owned by Mr. Deepak Nimkar which is the part of
City Survey No. 6397. I say and submit that the pertion of Sy. No.
6397 owned byMr. Deepak Nimkar is at the back side and lacks
front view from the road. Moreover, there is an apprehension of Mr.
Mr. Deepak Nimkar that the construction of the Applicant may block
the view of Mr. Deepak Nimkar 's project and will eventually result
into less commercial profits at the time of selling of the premises
constructed on the plot. Considering this, with an ill-motive Mr.
Decpak Nimkar has filed Writ Petition No. 713/2020 before the
Hon'ble Bombay High Court. The Hon'ble High Court did not think it
appropriate to grant any interim relief in the above-mentioned Writ
Petition. The Writ Petition has been filed by Mr. Deepak Nimkar with
a sole motive to obstruct the construction of the Respondent Nos. 4
to 7 so that the Respondent Nos. 4 to 7 won't be left with any other
option but to sell their portion of land to Mr. Deepak Nimkar, There
has been persuasion for the same to which the present Respondent

did not succumb to. Thus, Mr. Deepak Nimkar being a politician is
trying to pressurize the Respondent Nos. 4 to 7 and use all his
influences to stop the construction of Respondent Nos, 4 to 7, It is
pertinent to note that the present Applicant is a close acquaintance
of Mr. Deepak Nimkar and on the instance of Mr, Deepak Nimkar
the present Applicant has filed the present application. Moreover, it
is with much persuasion of Mr. Deepak Nimkar a word “Nala” has
been introduced and/or used for the first time; to cause losses to
the Respondent Nos. 4 to 7. Hence it is submitted that the present
petition is outcome of ill-will ofMr. DipakNimkar who is politically
influential person of Chiplun City, has an influential position in the
city and has a strong connection with the officials of varicus
authaorities.Therefore the present application is an ill-motivated
petitionand lacks bonafide. It is submitted that Mr. DipakNimkar
was expecting an interim order from the Hon'ble High Court in W.P.
No. 713/2020, but the Hon'ble High Court did not feel it necessary
to grant an interim stay. Therefore, this application has been filed
with an ulterior motive. The copy of the Writ Petition 713/2020 is
annexed herewith and marked as “Annexure A.”
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- | say and submit that the contents in paragraph C-1 are partially

truc and correct. It is true to say that the Applicant is a resident at
the abovementioned address. | further say and submit that it is not
true to say that the present Applicant is a social worker. That the
present application is ill-motivated, as he is a close acquaintance of
Mr. DipakNimkar and the Applicant has only mentioned that he is a
social worker to mislead the Hon'ble Tribunal and get favorable
orders.

. I say and submit that the contents in paragraph C-2are admitted

facts and needs no comments from the present Respondent.

. 1 say and submit that the contents of paragraph C-3 are not true

and correct. It is not true to say that there is Nala flowing from
Prabhat Road, Royal Nagar, Chiplun i.e, South direction of city
Survey No. 6397 i.e., said plot. It is pertinent to note that the
Applicants contention that the said channel is a Nala is not true and

correct as it is a sewage line carrying the sewage from the city.

. That in the year 2005, there was heavy flood in entire Konkan,

Mumbai, Panvel, Raigad, Reoha, Mangaon, Khed, Mahad, Chiplun
were affected. It was a nature calamity and not a manmade disaster.
It has no concern with said “GUTTER" (Sewage Line). That whatever
photograph produced by applicant are not according to the factual
situation. The flood line as described by the Applicant is not correct.
[ say and submit that the road as well as the Gutter mentioned by
applicant are constructed when City of Chiplun was developed &
thereafter as per requirement, after following the due procedure of
Law, land was acquired & widening of road was carried out and
facility of Gutter is provided, so the said Gutter is outcome of the
said procedure and is in public interest.

. That in the year 1973, when some portion of the city survey no 6397

was acquired and measurement was carried out, at that time
Government surveyor didnt notice “NALA" thereupon. So, it is
‘Gutter’ which is in existence since road was constructed.

. | say and submit that all the channel of Gutters in Chiplun are

ultimately merging with “SHIV NADI”, not just this Gutter but also
all channel of entire city merges into SHIV River. That this is
nothing but part of arrangement of development. That said Gutter

was not in existence before construction of read. It's not cutcome of
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natural source. It is wrong to content that, it was 5.00 meter in
width; on the contrary it was one- & one-hall meter before
constructing it, now its 3.20 meter in width.

10. I say and submit that the contents in paragraph C-4 are
admitted facts. That the said Respondent has commenced the
construction work only after gttting" permission from the
Respondent No. 1 and fulfilling the conditions mentioned

thereunder.

11. [ say and submit that the contents in paragraph C-5 are false
to the extent of the photographs and 1 deny the same.

12. [ say and submit that the contents in paragraph C-6 are not

°

SN AA

true and correct. It i3 not true to say that the RCC construction of
the Nala has impeded the natural flow of the ‘Nala’ and hence denied
by the Respondent No. 5. It is submitted that the present Applicant
has put false allegations on the basis of wrong facts; without putting
forth any proof for the same. In fact, no NALA’ as described by the
applicant was and is in existence, so the question of changing the
natural course of water doesn’t arise. So, the question of violation of
Sec-24 of the water (Prevention and control of pollution, act 1974
doesn't arise. Hence, I don't admit the same.

| say and submit that the contents mentioned in paragraph C-
7 of the present application does not fall within the purview of
Schedule | of the National Green Tribunal Act. In spite of this | state
that whatever permission issued by the municipal council is
according to rules and regulation and is valid and legal. Hence, the
contents of paragraph C-7 is denied.

I say and submit that the contents in paragraph C-8 are not
true and correct. It is not true to say that Respondent Nos. 4 to 7 for
their personal gain are hand and glove with the authorities and have
completely changed the natural course of Nala by disturbing the
water body and is causing water logging and water pollution
resulting into environmental degradation. I further say and submit
that the present Applicant with mala fide intentions is falscly
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accusing the Respondent and had not put forth any proof to show
the legitimacy of the allegations.

15. 1 say and submit that the contents in paragraph C-9 are not
true and correct and hence the Respondent No. 5 does not admit the
same. It is pertinent to note that the Respondent no. 1 granted
conditional Sanction to the Respondent Nos. 4 to 7. That only after
being satisfied that the Respondent Nos. 4 to 7 have completely
abided by the conditions for commencement Respondent No. 1
directed them to continue with the construction work.

16. 1 say and submit that the contents in paragraph C-10 are not
. true and correct. It is not true to say that the said area is a flood
prone area and due to such impediments in the natural course of

the nala it will be high risk for the human habitant residing in the
arca and it will also cause great damage to the environment. It is
pertinent to note that there has been no flood in the past 15 years,
in spite of the heavy rainfall during the last monscon. It is also
important to note that the present Applicant had frequently alleged
that the activity of the Respondents will cause great environmental
damage but has failed to show any proof for the same.

Without prejudice to anything stated above | hereby most respectfully

submit:

17. That the Respondent No. 1 issued a conditional Sanction of
Building Permission and Commencement Certificate dated
19.6.2019. It is submitted that the present Respondent only after
the grant of the Commencement Certificate started the construction
work and have always been in compliance of the conditions
mentioned in the said Certificate,

18. It is submitted that the present Respondent carried the said
construction adhering to all the conditions laid by the Respondent
No. 1 and the construction carried out by the Respondent has never
been detrimental to the environment.

19, The present Respondent submits that the present Respondent -
have pot the NA permission (Non-agricultural use permission) in
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February, 2020. A demarcation has been carried out in that respect
and also a map has been prepared depicting the same. The
Respondent submits that the above mentioned map showing the
land in question as a NA [Non-agricultural use permission) land
does not mention existence of any Nala as alleged by the Applicant.
The NA demarcation map is annexed herewith and marked as
“Annexure B." The Respondent further submits that a map of city
Chiplun which is available in the office of Respondent No. 2dated
10.2.1969 also does not reflect existence of any Nala as alleged by
the present Applicant. The Respondent submits that there is one
Nala flowing adjacent to Sy. No. 6397 this is at a distance of 200-
300 meters from the site in question. The said map is annexed

herewith and marked as “Annexure C",

The Respondent submits that in the present Application, the
Applicant has raised the environmental issue about a RCC
Construction of channel carrying water from the city consisting of
sewage water. The said channel is not a Natural Source of water and
it had been provided to carry out sewage from the city to the
outskirts. All the official maps and records do not show any
existence of channel at the site specified by the Applicant. The
Applicant has wrongly alleged the same water flow as “Nala®. The
Respondent specifically denies the same,

[t is submitted that the Respondent and the architect of the
said project had received a letter from the Respondent no. 1 thereby
directing the present Respondent to complete the RCC work of the
channel and thereaflter commence the construction work at site; the
same being in public interest. The said letter dated 2.1.2020 is
annexed herewith and marked as “Annexure D". It is submitted
that the Respondent has replied to the said letter on 4.1.2020
mentioning thereby there does not exist any Nala but it is sewage. It
is submitted that in the letter at Annexure D the Respondent No. 1
wrongly mentioned a *Nala”. In fact, there does not exist any Nala as
mentioned by Respondent No. 1. There is a scwage line for
channelizing and flow of sewage generated in the area. The
Respondent No. 1 had, without verifving the official records and
material available came to a wrong conclusion and wrongly
mentioned the same as “Nala®, The reply dated 4.1.2020 is annexed

herewith and marked as “Annexure E™. On receipt of the same the
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Respondent No. 1 vide letter dated 5.1.2020 directed the present
Respondent to complete the construction of sewage as envisaged in
revised Development Plan and then commence the construction
work. The copy of the letter dated 5.1.2020 is annexed herewith and
marked as “Annexure F". Hence, it is very clear from the above
mentioned correspondence that construction of the sewage is very
necessary for the hygiene and health of the residents of the city and
therefore the Respondent no. 1 had directed the present Respondent
to complete the same on priority basis.

22, It is submitted that the Applicant has falsely alleged in the
present application that the present Respondent along with
Respondent Nos. 4,6 and 7 constructed the present Nala in RCC
which has resulted into impediment of the Natural Flow of the Nala.
So also it has allegedly changed the natural course of Nala which is
causing water logging. The Applicant further stated that the change
in the natural water course has caused environmental degradation,
It is pertinent to note that the allegations of the present Applicant
are vague and the Applicant has failed to put forth any proof

supporting the same. There is no iota of evidence to show the alleged
adverse effect on the environment. Hence, the Respondent does not
admit the same, The Applicant thus, has filed the present
Application on vague contentions.

23. That the Applicant has falsely alleged in the present
application that the construction of Nala by the present
Respondents will cause water logging. It is important to note that
the Applicant has mentioned the floods of 2005 but has failed to
consider the heavy monsoon in 2019-2020. The Respondent submits
that the work which the Respondent Nos. 4 to 7 have undertaken
will, in fact reduce the chances of water logging and flooding in the
area. And considering this the Respondent No. 1 thought it
appropriate to put the same as a condition precedent in the
permission granted by the Respondent No.1. Hence, it is further
submitted that the said construction will cause no obstruction to
the flow of water, moreover will facilitate the free flow of water.

24, It is submitted that the Applicant has alleged that the activity
of the present Respondent will result into the degradation of the
environment but at the same time has failed to put forth any proof
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to show the legitimacy of the said allegations. The present
Respondent submits that the Respondent No. 1 is the authority
which will definitely take this aspect into consideration before
granting the permission to the present Respondent. It is further
submitted that without considering the environmental feasibility;

the Respondent No. 1 would not have granted the permission to the
present Respondent.

L

25. It is therefore prayed that the application may kindly be
dismissed with cost,

Solemnly affirmed on this the |2 % day of January, 2021

—
= Solemnly affirm befora me by
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Motary of Government of India
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of the contents of this document
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5r No._ 54 Paga No. 2R
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY

APPELLATE SIDE %{f#’*’
‘ DISTRICT:

WRIT PETITION NO. OF 2020
Deepak Rohidas Nimkar ... Petitioner
Wi,
Chiplun Municipal Council & Crs. ... Respondents
INDEX
Sr. | Exhibit | Particulars of Document Page No.
No.
1 Synopsis A-E
2. Memeo of Writ Petition 1- 20
3. A A true copy of the Sale Deed dated 25% July, |21-38
2018
4. B | Atrue copy of the Sale Deed dated 277 38-50
December, 2018
5. c A true copy of the Application made by a1
Respondents Nos. 7 to 10 seeking Building
Permission
. D | Atrue copy of the Building Permission and 52
. Commencament Certificate dated 19% June,
2019
7. E A true copy of letter dated 11" June, 2018 53-53{A)
issuad by the Health Department of
]

-




Respondent No.1

A true capy of letter dated 31%' December
201% |ssued by Respondent No.1 along with

relevant extract of Draft Development Plan

LA true copy of City Survey map showing

location of concemed plots of land

T

True copies of 7/12 extract in respect of

Survey No. 146 A/12

| 6T

11.

A true copy of Mutation Entry No. 11435
effected in respect of Survey No, 148 A2

T2.

58-59

A true copy of map showing position of

acguired land

| G

13,

A true copy of the sketch caused by the

Petiticnar

61

14,

A true copy of photographs showing existence
of a nala and the nature of construction

initiated on the said property

G2-65

15,

A true copy of the legal notice dated 1%
January, 2020 issued by the Patitioner to

Respondent No.1

66-71

Last page
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IN THE HIGH COURT OF JUDICATURE OF BOMBAY
APPELLATE SIDE '

DISTRICT: RATNAGIRI -

WRIT PETITION NO. OF 2020
Deepak Rohidas Nimkar ... Petitioner
Vis.
Chiplun Municipal Council & Ors ... Respondents
SYNOPSIS

The Petitioner is filing this Writ Petition under Aricle 228 of the
Consfitution of India for challenging the building permission and
Commencement Certificate dated 12" June, 2019 Izsued by Respondent
MNo.1 in favour of Respondents Nos.7 to 10 for construction 1o be carried
out on the portion of fand admeasuring 282 sg. metres at the North-West
comer of City Survey No.6397, Revenue Survey No. 148A/1/1, situated at
Chiplun, Taluka Chiplun, District Ratnagiri.
L-JET OF DATES AND EVENTS

Sr. | Date Particulars of Events and Documents
Ma. |

1. |25"July,2018 [ The Pefitioner is the owner of land bedning
| Survey No.146A, Hissa No.3, City Survey
| MNo.6385, admeasuring about: 7 Ars and 10
Pralis, equivalent to 775 sq.metres, situated at

Chiplun, Taluka Chiplun, District Ratnagir. The

| Pefitioner by a registered Sale Deed dated 25"

|
| July, 2018, purchazed the aforesaid land from

Nazir Ahmed Husainmiya Desai and othars and




| the Petitioner is in possession of the saig land
since the date of ils purchase. The Petitionar
has an approach road / access io approach his
aforesaid property 1o adjoining plot of land

bearing City Survey No.8397.

27

December 2018

The Hesp::ﬁcleﬁts -Hns.T to 10 herein purchased
a portion admeasuring 282 sq.metres of the
larger plot of land bearing City Survey No.6397,
Gat No.14BAM/1 by a registered Sale Deed

dated 27" December, 2018.

There ig & nala flowing from Prabhat Road,

Royal Nagar, Chiplun i.e. East to Seuth direction

| of City Survey No:8397 is' in existence for last

many years. The said nala approaches Shiv
nver as sforesaid and the said Shiv river
thereafter merges with *ufasfshthi river, The said
Vasishthi river is affectad by high / low tides and
water from Koyna dam is also discharged in the
said river. I'I‘Iua said Vashishthi river gets
flooded during mansoon and also at Iiua time of
high tide and the water in the said river flows

back into Shiv river due to the same.

The Petitioner was shocked and surprised when
he noticed certain construction work baing

started at the aforesaid properly, Becauze of
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the aforesaid nala which flows abutiing the said
property, no construction activity as s sought to
be carried out by Respondents Nos.7 to 10, can
ha carried out. Similarly, one and half Guntha
portion of Survey No.148A, Hissa Mo has
been acquired for widening of Chinchnaka 1o
Power House road and & separate Hissa No. i.e.
Survey Mo 1464, Hissa Ne,1(2) has alzo been
allotted to the same and an entry in that ragﬁrd
has been made in the revenue record of the
said land and a 7/12 extracts of the same is also

available,

After perusing letter dated 117 June, 2019
| issued by the Health Department of Respondent
No1, ‘Site Inspection Report, Building
| Permission and Commencaement Certificate

dated 18" June, 2019 lssued by Respondent| *

No.1 and ako lear daled 317 Decamber 2019

issued by Respondent No.1 to the Petitioner,

the Pelitioner realized that the Building
Pemission granted by Respondent Mo.1 in

favour of Respondents Nos7 to 10 for

| development of the said property is absolutely
|
| llegal and the same could never have been

granted.

the Building Permission can otherwise not be




granted without observing the sajd distance of 9
metres from the said nala for the simple reason
that if a building is allowed to ;:m constructed
abutting the said nala, would be affected by
fiocds during rains, which would be harmful not
anhly to the cccupants of the building but also to

| the citizens of the area.

| The impugned Building Permission is also bad
in law for not taking inte consideration the said
right of access available to the Petitioner fo
approach his property through the said property.
The Respondent No.1, while granting Building
FPermission, therefore ought to have imposed a
condition upon Respondents Nos.7 o 10 to
leave an approach [ access road to approach

property beanng City Survey No, 6385,

Hence the Writ Petition.

A)

{a)

b}

Submissions in brief on behalf of the Petitioner

The Patitioner submits that the Impugned ‘Bullding Permission is
flegal and bad in law on and also does not take into

consideration the widening of the road at all,

The impugned Building Permission is ex facie illegal and the

same has been granted in viclation of express provisions of the
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Maharashtra Reglonal and Town Planning Act, 1966 as well as

the said Act of 18635,

B) Proviaslons of Law relied upon by the Petitioner:
a) The Municipal Councils, Nagar Panchayats and Industrial
Townships Act, 1865
b} The Maharashira Regienal and Town Planning Act, 1966
C) Case Law relied upon by the Petitioner:
Nil at this stage

Advocate for Petitioner
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY

APPELLATE SIDE

DISTRICT: RATNAGIRI

2 WRIT PETITION NO. OF 2020

IN THE MATTER OF THE

MAHARASHTRA MUNICIPAL

COUNCIL, NAGAR PANCHAYAT AND

INDUSTRIAL TOWNSHIP ACT, 1965
AND

IN THE MATTER OF THE

MAHARASHTRA REGIONAL AND

TOWN PLANNING ACT, 1966
o



"

AND
IN THE MATTER OF ARTICLES 14, 19,
21, 226 AND 3004 OF THE
CONSTITUTION OF INDIA

Deepak Rohidas Nimkar

Age: 53 years, Occ.; Agricultunst & Business

Residing at Muradpur, Chiglun,

" Taluka Chiplun, District Ratnagiri — 415 608, ... Petitioner
\is.
1. Chiplun Municipal Coundcil

Chiplun, District Ratnagiri.

Through its Chief Officer
3 The Collector, Ratnagiri,
District Ratnagiri.

3 The Town Flanner,

Ratnagif, o~
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Having his office al

House No.B89, Sawant Bungalow,
Swami Vivekanand Road,

Maruti Mandir, Ratnagiri,

District Ratnagirl.

The Town Planner,

Konkan Division,

Having his office at

Pune Municipal Corporation Building,

M.G.Road, Shivajinagar, Pune.

The Assistant Director (Town Planning)
Konkan Division,

Having his office at

Room Mo.305, Konkan Bhuvan,

Belapur, Navi Mumbai.

State of Maharashira

Through the Secretary,

Urban Development Department,
Mantralaya, Mumbai,

Sudhir Sharad Butala

Age: 53 yvears, Oce.: Advocate
Residing at Khed,

Taluka Khed, District Ratnagiri,

Snehal Sudhir Butala
Age: 51 years,

Oce.: Agriculturist & Business
-
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Residing at Khed,

Taluka Khed, District Ratnagin.

9. Beena Sameer Sheth
Age: 41 years,
Occ.: Agriculturist & Business
Residing at Gujar Ali, Khed,

Taluka Khed, District Ratnagin.

10,  Igbal Husain Arkate
Age: 55 years,
Owce.: Agriculturist & Business
Residing at Unity Plaza,
Govalkot Road, Chiplun,

Taluka Chiplun, District Ratnagiri, ... Respondents

THE HUMBLE PETITION OF

THE PETITIONER ABOVENAMED

MOST RESPECTFULLY SHOWETH

1. The Petitioner is citizen of India and is residing at the address
mentionad in the cause title of this Writ Petition. Respondent
Mo.t is & Municipal Council established under the provisions of
The Municipal Councits, Magar Panchayats and Industral
Townships Act, 1965 (hersinafter referred to as ‘the said Act of
1965"). Respondents Nos. 2 to § are the officers appointed by
Respondent No 6 State of Maharashtra. Respondents Nos.7 10
10 may claim to be affected by the Orders those may be passed

in this Writ Pettion. The Respondents are thus amenable to the

244



I-'ff

wiit jurisdiction of this Hon'ble Courl under Article 226 of th-la

Constitution of India.

L

The Petifioner is filing this Writ Petition under Article 226 of the
Constitution of India for challenging the building permission and
E—DH‘II‘HE!'I:EI:E:TI!'IEHI Certificate dated 19% June, :21}19 issued by
Respondent Ne.1 in favour of Respondents Mos.7 to 10 for
construction to be carried out on the portion of land
admeasuring 282 sq.metres at the Morth-West corner of City
Survey No.6387, Revenue Survey No 148AS11, situated at
Chiplun, 'Ii'aiul-:a Chiplun, District Ratnagiri (herainafter referred
to as 'the said property’). The Petitioner states that the said
construction permission has been granted under Section 45 of
the Maharashtra Regional and Town Planning Act, 1865 read
with Saction 189 of the said Act of 1885. The Petitioner submits
that the E.E_:i:i permission is absolutely illegal and the said
building permission is absolutely illegal and liable to be quashed
and set aside for the reasons stated in the foregoing

paragraphs.

The Petitioner iz the owner of land bearing Survey No.148A,
Hissa Mo.3, City Survey No.6395, admeasuring about 7 Ars and
10 Pratis, equivalent to 775 sa.metres, situated at Chiplun,
Taluka Chiplun, District Ratnagini. The Petiioner states that by
a registered Sale Deed dated 25" July, 2018, the Petitionar
purchased the aforesaid land from Mazir Ahmed Husainmiya
Desal and others and the Petitioner is in possession of the said
land gince the data of its purchase. The Petitioner states that

the aforesaid land of the Pefitionar is bounded as follows:
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Towards East: land bearing City Survey No.6396
Towards VWest: land bearing City Survey No. G357
Towards Morth: land bearing City Survey No.6394
Towards South: land bearing Gity Survey Mo. 6397

A true copy of the said Sale Deed is annexed herslo and
marked as EXHIBIT = “A" to thiz Writ Petition. The Petitioner
states that the Petiioner has an approach road / access to
approach his aforesaid property to adjpining plot of land bearing
City Survey No.6397. The Petitioner states that Clause K of
{he  aforesaid Sale Deed dated 25" J-uh_,r, 2018 categorically
stipulates about such right and the Petitioner is enjoying such

right since the date of execution of the Sale Deed.

The Petitioner states that the land adjacent to the aforesaid land
purchased by the Petitioner i.e. City Survey No 6397 Is formed
out of Survey No. 1464, Hissa No.1. The Petitioner states that
Respondents Nos.T 1o 10 herein purchased a portion
admeasuring 282 sq.melres of the larger plot of land beanng
City Survey Mo.6387, Gat No. 14647171 from lis owner Bharat
Amrutrac Bhosale by a registered Sale Deed dated 279
December. 2018, In the said Sale Deed, the said portion of 282
gq.metres is shown to have been bounded as follows:

Towards East. property bearing Gity Survey Na.6205

Towards Wesk Chiplun Municipal Couneil road

Tewards North: property beanng City Survey Mo 53944

and 83946
Towards South: remaining portion of the property

bearing City Survey NnE::.?j
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A true copy of the said Sale Deed dated 27h Decamber, 2018 is

annexad hereto and marked as EXHIBIT — “B” fo this Wit

Petitian.

The Palilicner states that there is a nala flowing from Prabhat
Road, Royal Nagar, Chiplun i.e. East to South direction of City
Survey No 8387 is in existence for last many years. The said
nala enters the said property from Western side of City Survey
No.6397 (ie. from the Eastern side of Chinchnaka to Power
House road) and flows through West-North corner of the said
property z.:nd reaches Shiv river through a culvert constructed on
Chinchnaka to Power House road, The said nala flowing from
East to South direction of City Survey No.B397 is around 5.0
meires ln. width and its width becomes around 3.0 metres while
it flows from Western side of City Survey No.6387 towards the
said property. Similarly, the said nala, while approaching the
culvert, becomes 8,5 metre wide and thereafter the width is
reduced to 4.5 metres. The Petitioner states that the said nala
iz well defined nala and the same is in existence for y&a.rs
together. The Pettioner states that the said nala approaches
Shiv river as aforesaid and the said Shiv river thereafter merges
with Vasishthi river. The said Vasishthi river is affected by high /
low tides and water from Koyna dam is also discharged in the
gaid river, The said Vashishthi river gets flooded during
monsoon and atso at the time of high fide and the water in the
said river flows back inte Shiv river due to the same. Similarly,
water from Kamathe dam is also discharged in Shiv river. The
Petitioner states thal as a cumulative effect of the same, the

area known as Bhogale area gets flooded as well as the said
EH il J'.__._,_.-
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property also gets flooded. It is a matter of record that in the
deluge in 2005, there s & heavy water logging where the height
of water logged was more than 7 feet in the area from
Chinchnaka to Chiplun Central 5.T. Stand. Itis also a matter of
recerd that the said property is situated around 4 feet lower than
the normmal level of Chinchnaka to Power House Road and
inspite of the nala being available at thé said property, thera
was a huge water logging at the said property where the water
level rose to around 11 feet. The Pefitioner states that even
during usual monseon season also, the problem of water

logging in the aforesaid area has not been resolved.

The Pettioner states that the Petitioner was shocked and
surprised when he noticed certain construction work being
started at the aforesaid property. The Petitioner states that
because of the aforesaid nala which flows abutting the said
property, no construction activity as is sought ta be carried out
by Respondents Nos.7 to 10, can be camied oul, Similarly, one
and half Guntha portion of Survey Mo 148A, Hissa No.1 has
been acquired for widening of Chinchnaka to Power House road
and a separate Hissa No. e Survey No. 1464, Hissa No.1{Z)
has also been allotted to the same and an entry in that regard
has bsan made in the revenue record of the said land and a
7/12 extracts of the same i ais0 available. The Pelifioner
states fhat thus no construction activity could have been
initiated at the place at which it has been initiated In view of
acquisition of the aforesaid portion of the said property for road
widening. The Petitioner, after noticing the same, started

making inquiries. The Petitioner came to know that Haspand?l
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No.1 Municipal Council had granted permission for construction
of a building at the place at which it was initiated by
Respondents Nos.7 to 10 vide Building Permission- [
Commencement Certificate dated 19" June, 2019, The
Pa!ltluna*r,l therefore, applied online for relevant documents
regarding the said Building Permission granted by Respondent
MNo.1. The Petitioner states that in pursuance of the said online
Application, the Pefitioner was furnished copy of Application
made by Respondents Nos. 7 to 10 seeking Building Permission.
A true copy of the said Application made by Respondents Nos.7
to 10 seeking Building Pemission is annexed hereto and
marked as EXHIBIT = “C” to this Writ Petition, The Pefitioner
was also furnished a copy of sanction of Building Permission
and Commencemant Certificate dated 19" June, 2019 Issued
by Respondent No.1 in favour of Respondents Nos.7 to 10 for
carrying out construction of a building over the said property. A
true copy of the said Building Permission and Commencement
Cerfificate dated 18" June, 2018 is annexed hereto and marked
as EXHIBIT = “D" to this Writ Petition. The Petitioner states
that the Petitioner alzo obtained a Site Inspection Reporl from
Respondent Mo.1 wherein a water body i.e. nala is shown to be
in existence in Clause 10A of the checklist. The Pa!itli:rrlar
states that the Petitioner has also obtained a letter dated 11%
June, 2018 issued by the Head of the Health Department of
Respondent No,1, whereby he has recommended granting of
Building Permission qua the said propery pmvis:le_i:f
Respondents Nos.7 to 10 carry out building of nala with R.C.C.
and release drainage water in the said nala on their own. A true

copy of letter dated 11" June, 2019 is annexed hereto and
F_..-"’
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marked as EXHIBIT = “E" to this Wnt Petition. The Petitioner
states that recently ie. on 31 December, 2013, Respondent
No.1 has issued a letter dated 31* December, 2019 to the
Petitioner, thereby recording that there |8 a 5 metre wide
proposed road from Chinshraka to Bhogale 5.T.3tand and also
a nala flowing from Prabhat Road and under Chinchnaka to
Bhogale Road and merging with Shiv river, in existence as per
the Draft Development Plan. A copy of the Draft Development
Plan is also furnished along with the sald letter, A true copy of
lefter dated 31% Decambear, 2019 issued by Respondent No.1
along with relevant exiraci of Draft Development Flan is
annexsd hereto and marked as EXHIBIT — “F" to this Whit

Petifion.

The Peatitioner states thal after perusing the aforesaid
Application for Building Permission, letter dated 11" June, 2019
issued by the Health Department of Respondent Mo, Site
Ingpection Report, Bullding Pemmission and Commencement
Certificate dated 19 June 2018 issued by Respondent No.i
and also letter dated 31% December, 2019 issued by
Respondent No.1 to the Petitioner, the Petitioner reatized that
the Buiding Permission granted by Respondant Mo.1 in favour
of Respondents Nos.7 to 10 for development of the sakd
propery is sbsolutely illegal and the same could never have
been granted. The Peiitioner states that the said Building
Parmission has been granted. in violation of the express
provisions of the Maharashira Regional and Town Flanning Act,
1966 as well as the said Act of 1085, The Pelitioner states that

the said Building Permission has also been granted in violation
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of Clausa 111 of the General Planning and Building
requirements applicable to Respondent No.1. The Petitioner
states that Clause Mo.11.1(b) stipulates that no piece of land
=hall be used as a site for the construction of bullding if the site
is within a distance of nine metres from the edge of watermark
of a minor water course like nalah and 15 metres from the edge
of watermark of @ major water course (like river) shown on
Development Plan or Village / City Survey Map or othenvise,
provided that where a minor water course passes through & low
tying land without any well defined banks, the owner of the
property may be permitied by the Chief Officer to restrict and to
realign the same within the same land &long with cross sechion
as determined by the Chief Officer. The Petitioner states that
the said nala which fiows abutting the said property iz in
existence for last many vears and it carrles water from Shiv river
which ultimately merges into Vashishthi river. The existence of
the eaid nala Is also shown in the Site Inspection Report
furnished by Respondent Mo, Similarly, the Draft
Development Plan of Respondent No.1 also depicts the said
nala, which is evident from letter dated 31* December, 2018
issued by Respondent No.1, The Petitioner states that the
sama leads 1o an only inference that in view of the existence of
a natural well defined nala, the pemizsion for construction of
building at the said property could not have been grantad unless
a distance of 9 metres is observed from the said nala. In other
words, permission for construction of building at the said
property can be granted on the portion of the said propery
beyond & distance of & metres from the =aid nala flowing

abutting the _sai_l:l property. The Impugned Building Permission
- 1 ¥ '.I-F"'H_F
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which permits Respondents Nos7 to 10 o camy out
construction of building without observing the distance of 9
metres from the nala as required by the General Planning and
Building Requirements is therefore ex facie ilegal. The
Patitioner states that the Building Permission can otherwise not
be granted without observing the said distance of 8 metres from
the said nala for the simple reason that if a building |s allowed to
be construcied abutting the said nala, would be affected by
floods during rains, which would be harmful not only o the
occupants of the building but also to the citizens of the area.
The Petitioner states that if the construction s allowed to be
carried out on the basie of the impugned Bullding Pemnission,
the same may affect the Petitioner, who is the owner of a plot of
iand behind the said property as the Pettioners land may also
get submerged as a result of water logging which may b
caused as a conseguence of a R.C.C. structure standing close
la the nala. The impugnad Building Permission which has been
granted without following the aforesaid General Planning and
Building Reguirements, whereby Respondents MNos.T to 10 werz
required 1o leave a distance of 9 metres from thes aid nala while
eonstructing the building is therefore llable to be quashed and
set aside. A true copy of City Survay map showing location of
concerned plots of land is annexed hereto and marked &s

EXHIBIT- “G" to this Wit Patition.

The Petitioner slates that as stated above, the Petitioner has an
access road to approach his property i.e. Clty Survey MNo.6395
through the said property. The Petitioner states thal the

impugned Building Permission is also bad in law for not taking
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into consideration the said right of access available 1o the

Patitioner to approach his property through the said property.
The Respondent Mo.1, while granting Building Permission,
therafore ought to have impesed & condition upon Respondents
NesT to 10 to lsave an approach [ access road to approach
praperty bearing City Survey No.6385. The impugned Building
Permission i thersfore illegal and bad in law on that ground

also.

The Petitioner states that from letter dated 31* December,
2019, issued by Respondent No.1, it is also clear that the said
property is affected by the proposed widening of Chinchnaka to
Bhogale S5.T.Stand (15 metre wide road). However, the
impugned Building Permission does not take into consideration
the said widening of the road at all. The Petitioner states that
Section 48 of the Maharazshtra Regional and Town Planning Act,
1966 stipulates that the Planning Authority, in considering
Application for permission, shall have due regard to the
provisions of any draft or final plan or proposal published by
means of nofice submilted or sanctioned under the Act. The
Petitioner states that thus the proposed Chinchnaka to Power
House 15 metre wide road has not al all been taken into
consideration by Respondent No.1 while granting impugned
Building Pemmission which is in utter violation of Section 48 of
the Maharashtra Regicnal and Town Planning Act, 1986, The
Petitioner states that similarly a 0.75 Guntha land from the said
property has been acquired for the purpose of the same road
le. Chinchnaka to Power House Road, however, the same has

also not been considered by Respondent No.1 while granfing
e
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the impugned Building Parmission, The Petitioner states that
the acquired portion of the aforesaid land, though belongs to
Respendent No.1, the impugned Building Permission has been
granted by Respondent Mo.1 on the said portion also without
verifying the title and ownership of Respondents MNos.7 to 10
qua the said property. Trua copies of 7/12 extract in respect of
Survey MNo. 148 AM2, Mutation Entry Mo. 11435 effected in that
regard and a true copy of map showing position of acquired land

are annexed hereto and marked as EXHIBIT - "H" , EXHIBIT -

“, EXHIBIT —J" respectvaly to this Writ Petition.

The Petitioner states that the Petiticner has caused W prepare a
sketch of the site In order W elucidate the posion obtaining on
the site to point out the fllegalities commitied by Respondent
No.1 while granting the mpugned Building Permission, A trus
copy of the said sketch is annexed heretc and marked as

EXHIBIT = “K™ to this Writ Petition, The Petfitionsr has also

caused 1o remove photographs of the said propery showing
existence of a nala and also showing the nature of construction
initiated on the said property, a true copy of which are annexad

herato and marked as EXHIBIT — “L” to this Writ Petition. The

Petitioner states that the aforesaid skeich and the phmb::-grap.h
cleariy show that the construction initiated by Respondents
Noz.7 to 10 on the said property is closed to the said nala and
no distance of 8 metres has been left from the said nala, while
cammying out the said construction as required by law, The
Petitioner states that the Petifioner thersfore caused a legal
notice dated 1% January, 2020 to be issued lo Respondent

No.1, copies of which have been marked to Respondents Nos.Z
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to 6, whn?;reb-_.r the Petitioner pointed out in detall the illegal
aspects crf the impugned Building Permission including the
requirement regarding observation of 9 metres distance from
the well defined nala while granting Building Parmission for the
said property and also a proposal for widening of Chinchnaka to
Power House road upto 15 metres of width. The Petitioner
pointed out that the Building Parmission dated 197 June, 2013
granted by Respondent No.1 in favour of Respondents Nos.7 to
10 was ex facie lllegal and apart from the said permission being
llegal, the same has caused a great prejudice to the Petitionar
who is the owner of land on the back side of the said property.
Tha Petitioner, by the said legal notice, called upon Respondent
MNo.1 to forthwith revoke the said Building Pemmission and to
stop the construction at the said property. A true copy of the
said legal notice dated 1% January, 2020 is annexed heretc and
marked as EXHIBIT — "M" to this Writ Pefition. The Petitioner
states that inspite of receipt of the said notice, Respondent No. i
has not taken any action in pursuance of the same and
Respondents MNos.7 to 10 are carryving out the construction
activity at the aforesaid property inspite of the same being
llegal. The Pelitioner states that Respondent Mos. 7 to 10 did
not disclosed the fact of existence of a well defined Nala,
abutting the said property and acguisition of 0.75 Guntha land
from the said property while applying for building permission.
Respondent Mo. 1 also appears to have not considerad the
aforesaid facts and circumstances while sanctioning the building

proposal and commencement cerdificate,
il
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The Petitioner submits that from the facts and circumstances
mentioned in the foregoing paragraphs, it is abundantly clear
that the impugned Bullding Permission Is ex facie ilegal and the
same has been granted in violation of express provisions of the
Maharashtra Regional and Town Planning Act, 1966 as well as
the said Act of 1965, The impugnad Building Permission does
not only viclate the express provisions of law but the same also
causes a senous prejudice *a:. the Pefitionar's interest, theraby
exposing the Petitioner's proparty to the danger of flooding. The
Petitioner submits that the impugned Sanction of Building
Permission and Commencement Cedificale has been granted
by Respondent Mo.1 in uiter violation of express provisions of
Articlas 14, 18 and 3004 of the Constitution of India, The
Petitioner submits that this Hon'ble Court be therefore pleased
to issue a Writ of mandamus or a Writ of certioran or a Wnt in
the nature of mandamus or certicrar or any other appropriate
Writ, Order or Direction under Article 226 of the Constitution of
India, thereby guashing and setting asidel sanclion of Building
Permission or Commencermeant Cerificate dated 18" June, 2018
granted by Respondent No.1 in favour of Respondents Mos.7 fo
10 for construction of a building on the plot of land admeasuring
282 sqmelres, bearing Revenue Survey No.14G/1/7, City
Survey Mo 6387, Chiplun, Taluka Chiplun, District Fatnagiri.
The Petitioner submits that it Is also necessary and in the
interest of justice to stay the effect, implementation and
uperﬁtian of the said sanction of Building Permission and
Commencement Cerificate fiil this Writ Petition is finally heard
and decided. The Pefitioner submits that it is also necessary

and in the interest of justice to resirain Respondent Nnynm
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granting any Pemnission / Sanctions in furtherance of the
impugned sanction of Building Permission and Commencement
Certificate, till this Writ Petition is finally heard and decided. The
Patitioner zubmits that in view of the facls and cimumﬁtanna?.
mentionad in the foregeing paragraphs, i has also become
necessary and in the interest of justice to restrain Respondents
Nes.7 to 10 from carrying out further construction on the said
property in pursuance of impugned sanction of Building
Permizsion and Commeancement Certificate, till this Writ Petition
is finally heard and decided. The Petitioner submits that the
impugned sanction of Building Permission and Commencement
Cartificate, apart from being illegal, causes a great ;imjudica to
the Petitioner as the construction, if aliowed to be completed, on
tha basis of the impugned sanction of Building Permission and
Commencement Certificate would expose the Pefitionar's
property to floading and the said property would be of no use to
the Petitioner in that event The construction sought to be
carried out by Respendents Nes.7 to 10 on the said property
also obstructs the Pefitioner's right to approach his property.
The Pelitioner has strong chances to suceeed in this Wit
Petition and if the interim reliefs ara not granted, the Petiticner

would suffer grave and irmeparable loss.

The Petitioner has approached this Hon'ble Court as

expeaditiously as possible.

In view of the finality attached to the Orders passed by Planning
Authority and also the express bar created, bamring questioning

of the samq_in any Suit or other legal proceedings, under

-lh—-—-—'
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Section 149 of the Maharashtra Regional and Town Planning

Act 1986, the Petitioner has no equally efficacious, altemate

remedy avallable in the matler.

The Petitionar has not filed any other proceedings in the subject
matter of this Writ Petition either in this Hon'ble Court or in the

Supreme Court of india
The Petitionar has paid necessary court fees.
Thé Petitioner, therefare, prays:

that this Hon'ble Court be pleased to issue a Writ of
mandamus or & Writ of certiorari or a Writ in the nature of
mandamus or cariorar or any other appropriate \Writ, Order
or Direction under Articie 226 of the Constitution of India,
thereby quashing and setting aside sanction of Building
Parmission and Commencement Certificate dated 18" June,
2018 granted by Respandent No.1 n favour of Respondents
Mas.7 to 10 for construction of a building on the plot of land
admessuring 282 sg.metres, bearing Revenus Survey
Mo 1461171, City Survey NoB3ET, Chiplun, Taluka Chiplun,

District Ratnagin,

thatl dusing the pendency and till final disposal of this Wit
Petition, this Hon'ble Court be pleased to stay the efiecl,
implementation and operation of the sanction of Building
Permission and Commencement Cedificate dated 191 June,

2019 granted by Respendent No.1 in favour of Hﬂsﬂunys
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Nos.7 to 10 for construction of a building on the plot of land
admeasuring 282 sqmetres, bearing Revenue Survay
Mo 148//1, City Survey No6337, Chiplun, Taluka Chiplun,

District Rathagiri;

that during the pendency and till final disposal of this \Writ
Petition, this Hon'ble Court be pleased fo restrain
Respondent No.i from granting further parmissions /
sanctions for construction In  pursuance of Building
Permizsion and Commencement Cerificate dated 18" June,
2018 granted by Respondent No.1 in favour of Respondents
Mos.7 to 10 for construction of a building on the plot of land
admeasuring 282 sgmetres, bearing Revenue Survey
Mo.148/1/1, City Survey No.6387, Chiplun, Taluka Chiplun,

Distnct Ratnagiri;

that during the pendency and till final disposal of this Wit
Petition, this Hen'ble Courl be pleased to resirain
Respondents Mos7 to 10 from carying out further
construction on the plot of land admeasuring 282 sq.melres,
bearing Revenue Survey No.146/1/1, City Survey No G387,
Chiplun, Taluka Chiplun, District Ratnagin, on the basis of
sanction of Building Pemssion and Commencement
Certificate dated 18" June, 2019 granted by Respendent

No.1 in favour of Respondents Nos.7 to 10;

any other and further rellefs as this Hm'hleﬁn‘ur‘t may deem

fit and proper in the facts and circumstances of the case, be

granted to the Petitioner, =~
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(fi  costs of this Writ Petition be provided for.
L=
MUMBAS
DATE: /2" January, 2020 Advocate for Petitioner

VERIFICATION

il

|, Deepak Rohidas Nimkar, the Petitioner abovenamed, do hersby state
on selemn affiration that the contents of paragraphs Nos.1 to 10 and 14
are true to my persenal knowiedge and the contents of paragraphs Nos. 11
to 13, 15 and 16 are my legal submissions and humble prayers and |

believe the same 1o be true.

Solemnly affirmed at _Afiser Saee
e
3 '
this day of January, 2020 Petitioner
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PURCHASE DEED
(Date 15" July, 2018)
Division No 2/16 Rate of Land Rs.4720/- per Sq. Mitrs,
Purchase amount Rs. 36,59,000/- {ﬁupe:es
Thirty Six Lacs Fifty Nine Thousand Only)
Price as per Government ready reconor Rs. 36,59,000/-
(Rupees Thirty Six Lacs Fifty Nine Thousand Only)
Price of property shown in this Purchase Deed is as per market rate today,

TO
MR. DEEPAK ROHIDAS NIMEAR PURCHASER
AGE- 52 YRS, OCCUPATION — (PARTY OF FIRST PART)

AGRICULTURE & TRADING
Residing at Muradpur, Chiplun,
Taluka Chiplun, Dist-Ratnagiri.
Pin code No 415603

Adhar No 9423 8034 0818
PAN NO ABTPN5S003A

1) MR, NAJIR AHMAD HUSAINMIYA DESAI SELLER
AGE- 75 YRS, OCCUPATION - RETIRED  (PARTY OF SECOND PART)
Residing at At & Post —Uktad, Taluka-Chiplun,

Dist-Ratnagiri.

Pin code No 415605

Adhar No 5889 7208 6021

PAN NO AZYPD2632B

2) MRS. SHAHARBANU KHALIL DESAI

AGE- 61 YRS, OCCUPATION - HOUSEWIFE

Residing at At & Post —Uktad, Taluka-Chiplun,

Dist-Ratnagiri.

Pin code No 4156035

Adhar No 4418 7654 2642

PAN NO BAIPDO311E
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3) MR. AKIL HUSAINMIYA DESAI

AGE- 67 YRS. OCCUPATION — RETIRED

Residing at At & Post —Uktad, Taluka-Chiplun,
Dist-Ratnagiri.

Pin code No 415605

Adhar No 2020 2976 8117

PAN NO AASPD9109P

(self for Sr No.3 and Constituted attorney for No. 1 & 2)
4) MRS, SURAIYA AMANULLA SHAIKHNAG

AGE- 65 YRS. OCCUPATION - HOUSEWIFE
Residing at Alaksa Apartment ,Second Floor, Bhendi Naka,
Chiplun Taluka-Chiplun, Dist-Ratnagiri.

Pin code No 415605

Adhar No 2428 5399 7507

PAN NO DGAPS7683D

5) MR. MLIQBAL HUSAINMIY A DESAI
AGE- 72 YRS, OCCUPATION — RETIRED
Residing at At & Post ~Uktad, Taluka-Chiplun,
Dist-Ratnagiri. Pin code No 415605

Adhar No 9098 2526 1505

PAN NO CFEPDO0GTB

6) MR. A KADIR ADAM DESAI

AGE- 58 YRS, OCCUPATION — SERVICE
Residing at At & Post —Uktad, Taluka-Chiplun,
Dist-Ratnagiri. Pin code No 415605

Adhar No 5471 4985 3302

PAN NO ACIPD3385M
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(Self for Sr No.6 and constituted attorney for Sr No.7)
7) MRS. ARTUMAND A.SAMAD FARID

AGE- 56 YRS. OCCUPATION — HOUSEWIFE
Residing at 4 Amar kutir building , Nawayat Mohalla
Behind Juma Masjit Chawl , Nalasopara, Dist- Thane
Pin code No 401203

Adhar No 5267 9042 1137

PAN NO ACIPF3285G

8) MR. VINAYAK RAMCHANDRA KHARE
AGE- 83 YRS. OCCUPATION - AGRICULTURE
Residing at At & Post —Kelshi, Taluka- Dapoli,
Dist-Ratnagiri.

Pin code No 415717

Adhar No 5353 0479 3502

PAN NO CDYPKO52TR

9) SMT. RAJANI SHRIDHAR KHARE

AGE- 73 YRS. OCCUPATION - HOUSEWIFE
Residing at At Saran Apartment, Tapobhumi Housing Society,
Dattawadi, Pune 411030

Adhar No 4689 8353 6322

PAN NO ABZPK7867R

10) MES. PALLAVI PRAVEEN MHATRE
(Erstwhile Kumari Harsha Shridhar Khare)

AGE- 48 YRS. OCCUPATION — SERVICE

Residing at At Kulaswamini Mhatrewadi, Somwar Peth,
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Balasawant Lane, Vasai West, Dist- Palghar,
Pin code No 401201

Adhar No 4863 4150 0395

PAN NO BNYPM93668

11) MRS. MRUNAL SHRIKANT LIMAYE
(Erstwhile Kumari Varsha Shridhar Khare)
AGE- 41 YRS. OCCUPATION - SERVICE
Residing at Tejashree Housing Society,
Near V.EK. English Medium School, Panvel,
Dist- Raigad , Pin code No 410206

Adhar No 4901 9874 4317

PAN NO ABPPLO342N

12) MR. SHARMAD SHRIDHAR KHARE

AGE- 34 YRS. OCCUPATION - SERVICE

Residing at At Sarang Apartment, Tapobhumi Housing Society,

Dattawadi, Pune 411030
Adhar No 6072 4833 1203

PAN NO BOAPKT7929H

(Self for Sr. no. 11 and constituted attorney for Sr No.12)

13) MR. DATTATRAY RAMCHANDRA KHARE

AGE-76 YRS, OCCUPATION- RETIRED
Residing At Vishwakumum Apartment,
Narayan Peth, Opp. Modi Ganapati,

5" Floor, Pune 411030

Adhar No 8086 3738 0399
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PAN NO ABJPK9697TH

14) MR. MAHENDRA NILKANTH PHADKE
AGE-50 YRS, OCCUPATION- BUSINESS
Residing At Vinjhar Taluka —Velha,

Dist- Pune Pin code 412213

Adhar No 9995 (293 4592

PAN NO AJTPP0O299A

15) MR. NARENDRA NILKANTH PHADKE
AGE-34 YRS, OCCUPATION- BUSINESS
Residing At Vinjhar Taluka —Velha,

Dist- Pune Pin code 412213

Adhar No 3693 8732 7007

PAN NO AJPPO302ZN

16) MRS. SWATI ANIRUDHHA DESHPANDE

(Erstwhile Swati Nilkanth Phadke)
AGE-58 YRS, OCCUPATION- HOUSEWIFE

Residing At Flat No.6 Riveli Apartment,

Behind Saptashrungi Dairy, Rathachakra Chowk,

Indira Nagar, Nasik, Pin code 422009

Adhar No 4691 8853 8207

PAN NO BLIPD5066M

17) MRS, SHRADHHA SHRIDHAR VAIDYA
(Erstwhile Shradhha Nilkanth Phadake)
AGE-56 YRS, OCCUPATION- HOUSEWIFE

Residing At Abhinav Nagar, New Nagar Road,
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Behind Ithape Hospital, At & Post —Sangamner,
Taluka / Dist- Ahamadnagar Vinjhar Taluka —Velha,
Dist- Pune Pin code 412213

Adhar No 3515 3097 5652

PAN NO ALTPV1007G g

(Self for Sr No.14 and Constituted Attomey for Sr Nos.15to 17)

18) SMT. SUSHAMA SHRIPAD PATWARDHAN
AGE-74 YRS, OCCUPATION- HOUSEWIFE
Residing At 9, Jaladhara Society, Rajendra Nagar,
Pune 411030

Adhar No 8815 3757 7973

PAN NO BJFPP1677P

19) SMT. AHILY A GANAPAT SHIGWAN
AGE-67 YRS, OCCUPATION- HOUSEWIFE
Residing At Ozarwadi, Chiplun, Taluka Chiplun,
Dist- Ratnagiri, Pin code 415605

Adhar No 5172 9206 4973

(Filled up Form No.61)

20) SMT. LAXMI SURESH SHIGWAMN

AGE-56 YRS, OCCUPATION- HOUSEWIFE
Residing At Near Shankar Temple At & Post- Ozarwadi,
Chiplun, Taluka- Chiplun, Dist- Ratnagiri,

Pin code 415605 Adhar No 4731 0034 2571

(Filled up Form No.61)

21) MR, AJIT SURESH SHIGWAN
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AGE- 27 YRS, OCCUPATION-SERVICE
Residing At House Mo. 483, Near Shankar Temple
At & Post- Ozarwadi, Chiplun, Taluka- Chiplun,

Dist- Ratnagiri, Pin code 415605

Adhar No 4592 3172 6234

(Filled up Form No.61)

22) MR, RAMESH GANAPAT SHIGWAN
AGE- 64 YRS, OCCUPATION-RETIRED
Residing At House No. 483, Near Shankar Temple
At & Post- Ozarwadi, Chiplun, Taluka- Chiplun,
Dist- Ratnagiri, Pin code 415605

Adhar No 8102 5055 9384

PAN NO BTCP53572B

23) MR. SHARAD GANAPAT SHIGWAN
AGE- 49 YRS, OCCUPATION- AGRICULTURE
At & Post- Ozarwadi, Chiplun, Taluka- Chiplun,
Dist- Ratnagiri, Pin code 415605

Adhar No 9701 7828 8233

(Filled up form 61)

24) MRS, PRATIKSHA BHARAT HELWANDE
(Erstwhile Kumari Alka Ganapat Shigwan)

AGE- 54 YRS, OCCUPATION- HOUSEWIFE

Residing At House No. 2736 Sanwadi, At & Post- Gowalkot,

Taluka Chiplun, Dist- Ratnagiri, Pin code 4156053

Adhar No 3803 4425 5550
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(Filled up form 61)
25) MRS, TEJASWI SANJAY GUDHEKAR
(Erstwhile Kumari Surekha Ganapat Shigwan)
AGE- 48 YRS, OCCUPATION- HOUSEWIFE
Residing At House No. 8 Near Swami Samarth Madh ~
Markandi, Chiplun Taluka Chiplun, Dist- Ratnagiri,
Pin code 415605 Adhar No 4762 0343 4146
(Filled up form 61)
(1)SMT. ANITA ANANT SHIGWAN CONSENTING PARTY
AGE- 57 YRS, OCCUPATION- HOUSEWIFE (Party No. 3)
At & Post- Qzarwadi, Chiplun, Taluka- Chiplun,
Dist- Ratnagiri, Pin code 415605
Adhar No 2172 7426 4068
(Filled up form 61)
{(2)MR. AVINASH ANANT SHIGWAN
AGE- 25 YRS, OCCUPATION- ELECTRICION
At & Post- Ozarwadi, Chiplun, Taluka- Chiplun,
Dist- Ratnagiri, Pin code 415605
Adhar No 9260 6349 6031
(Filled up form 61)
(3)MRS. MANISHA RAKESH MHADAM
(Erstwhile Kumari Manish Anant Shigwan)
AGE- 31 YRS, OCCUPATION- HOUSEWIFE
At & Post- Pimpali (Mahadamwadi)

Taluka- Chiplun, Dist- Ratnagiri, 1
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Pin code 415605 Adhar No 9987 2350 5309
(Filled up form 61)

(4)MRS. RANI ANANT SHIGWAN

AGE-27 YRS, OCCUPATION- SERVICE

At & Post- Ozarwadi, Chiplun, Taluka- Chiplun,
Dist- Ratnagiri, Pin code 415605

Adhar No 5810 7512 3713

(Filled up form 61)

(5)MRES. MANASI DIPAK KAJVE

(Erstwhile Kumari MNita Anant Shigwan)
AGE-33 YRS, OCCUPATION- HOUSEWIFE
At & Post Kadavli (Kajwewadi) Taluka Khed
Dist- Ratnagiri. Pin code 415709

Adhar No 6298 3469 5345

(Filled up form 61)

PURCHASE DEED GIVING IN WRITTEN AS UNDER

(1)DESCRIPTION OF PROPERTY :

All that piece and parcel of property at village Chiplun Taluka Chiplun,
within the limits of Chiplun Nagar Parishd of which details are as under :
Survey No Hissa No AreaH.R. P. Assessment Rs Pse
146 A 3 10.07.10 1.37

FOUR BOUNDARIES OF PROPERTY SUREVE NO 146 A, HISSA NO 3
ARE AS UNDER |

EAST : | Property of $.No. 146 A hissa no. 2
WEST X Property of S.No. 146 A hissa no. |
SOUTH 4 Property of S.No. 146 A hissa no. |
NORTH : Property of S.No. 146 A hissa no. 4 .




As per city survey record for CTS No. 6395 description of area is 775
Sq.Mirs.

FOUR BOUNDARIES OF CTS NO 6395 ARE AS UNDER

EAST E Property of CTS NO. 6396
WEST . | Property of CTS NO, 6397
SOUTH : Property of CTS NO. 6394
NORTH : Property of CTS NO. 6397

AS SUCH said property as per 7/12 extract and as per CTS records
consisting therein all the immovable type things and rights is the .subject
matter of this PURCHASE DEED which is henceforth called and referred to
as THE PURCHASE PROPETY/ SAID PROPERTY in this Purchase Deed.
Hence this is the description of Property.

2} OWNERSHIP AND POSSESSION : The said property was earlier owned
by the previous owners of S.Nos. | to 18 of Party of Second Part and
thereafter the said property has now been owned by them jointly. In the said
property Sellers i.e. Party of Second Part Sr Nos. 1 to 7 are having ' share
in joint and Sr. Mos. 8 to 18 are having ' share in joint. As on today, the
said property is in possession and cultivation of S. Nos. 19 to 25 being
consenting parties to this Purchase Deed in the capacity as they are the
holders of tenancy rights. This property being within the limits of Nagar
Parishad according to the provisions of Bombay Tenancy act it is unsold.
This property is acquired by the Government for Play Ground. Under the
circumstances sellers and consenting parties of this purchase deed in the
capacity of owners and occupants have jointly decided to sale this property
on as is where is basis which the purchasers have agreed and this purchase
transaction is now being undertaken.

3) TRANSACTION-

A) The said property has become baron and do not give any income since
2005 due to floods taking place all the times. Therefore Sellers and
Consenting parties of this purchase deed, in view of fulfilling their lawful

needs and necessity of urgent money requirement, have decided to sale this

property.
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B) As stated elsewhere above, the said property is baron and hence
neglected. Presently no any income from this property and for fresh
development of that entire property huge expenses are proposed.
Considering all above facts Purchasets in view of purchasing said property
held discussions with the Sellers and consenting parties and at the end of the
final negotiations between the two parties, the stated value of the property
was fixed at Rs, 3659000 (Rupees Thirty Six Lacs Fifty Nine Thousand
Only) Since this price is reasonable and realistic at today's market rate and it
i5 acceptable and admissible to the sellers and consenting parties they gave
their consent, and purchasers decided to buy it permanently. The said
amount of Rs. 3659000 (Rupees Thirty Six Lacs Fifty Nine Thousand Only)
as furnished in the column no 4 hersunder agreed to be accepted by the
sellers and consenting parties for said property described in column no 1
above consisting therein trees and other immovable type things along with
rights and interest of sellers and consenting parties for which they have
executed today this purchase deed duly executed and registered in favour of
Purchasers being sale of the property permanently.

C) The purchasers henceforth may hold this property, enjoy the property and
can use it in whatever type as per their wish and said property shall be
considered wholly owned property by the purchasers. Hereinafter there shall
not be any right and interest of any of the legal heirs of purchasers and
consenting parties. However, the responsibility of taxes or other payments in
respect of the said property shall be of the purchasers. The taxes and other
payments regarding the said property till today have been paid by the sellers
and consenting parties and they shall be held liable if unpaid,

(D) Direct and open possession with occupation of this property has been
given today by the sellers and consenting parties to the purchasers by poing
to the actual place, showing land marks and boundaries, which purchasers
have accepted. Since the possession of this property has been taken today,
the purchasers may enjoy the property with whatever income that may be
derived from the property for which no any type of hindrance or trouble or
suit either from the sellers and consenting parties or their legal heirs and by
any third parties claiming objection with right shall be made and in such
case the sellers and consenting parties shall clear the same at their own cost
and expenses and shall keep the purchasers harmless. In future any type of

compensation from Government or semi-government institution received
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(either in monetary form or in area basis)that shall be taken by the
purchasers and sellers or consenting parties shall not claim any type of right
in the same.

(E) The purchasers shall make registration of their names as rightful owners
of this properly in the records of Government. For that application,
declaration, statement, signatures , consents and affidavits ete. shall be
complied by the sellers and consenting parties 8s and when so demanded by
the purchasers by their personal presence without any compensation
,condition and without delay and shall co-operate them for registration of
their names but all the Government expenses for doing so shall be made by
the purchasers.

4) Payment Details : The purchasers have made the payment of
consideration amount of Rs. 36,59,000/- (Rupees Thirty Six Lacs Fifty nine
thousand only) stated above in the column No. 3 ., to the sellers and

consenting parties as detailed below-

Cheque No | Name on | Bank name Amount Date
i Cheque

096211 Mr.Vinayak IDBIL.Bank 1,82,950/- | 25/07/2018
Ramchandra Chiplun Branch
Khare

096212 Mr.Dattatray IDBI.Bank 1,82,950/- | 25/07/2018 |
Ramchandra Chiplun Branch
Khare

096213 Smt.Rajni [DBI.Bank 1,82.950/- | 25/07/2018
Shridhar Khare | Chiplun Branch

096225 Smt.Sushma IDBI.Bank 1,82,950/- | 25/07/2018
Shripad Chiplun Branch
Patwardhan |

096215 Mr. Mahendra | IDBI.Bank 1,82,950/- | 25/07/2018
Neelkanth Chiplun Branch

 Phadke

096216 | Mr.A.Kadir IDBLBank 7.50,000/- | 25/07/2018
Adam Desai Chiplun Branch

096217 Mr.M.Ikbal IDBI.Bank 1,64,750/- | 25/07/2021
Husainmiya Chiplun Branch
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Desai |

096218 | Smt.Anita [DBI.Bank 350,000/~ | 25/07/2018 |
Anant Shigwan | Chiplun Branch

096219 Mr.Ramesh [DBILBank 4,26,500/- | 25/07/2018
Ganapat Chiplun Branch
Shigwan

096220 | Mr.Sharad IDBI.Bank 4,26,500/- | 25/07/2018
Gianapat Chiplun Branch
Shigwan

(096221 | Smt.Laxmi IDBLBank | 4,26,500/~ |25/07/2018
Suresh Shigwan | Chiplun Branch

096222 | Mrs.Tejasvi | IDBIBank 1,50,000/~ | 25/07/2018
Sanjay Chiplun Branch
Gudhelar |

096224 | Mrs.Pratiksha | IDBLBank 1,50,000/- | 25/07/2018
Bharat Chiplun Branch
Helwande

Said decided transaction of consideration amount has been fulfilled by the
purchasers to the sellers and consenting parties as per their request and
names told by them. The said consideration amount has been distributed
amongst the sellers and consenting parties with their mutual understanding
and in this connection they shall keep harmless to the purchasers. In this
way, there is no complaint from the sellers and consenters regarding the
amount of consideration. In the future also, sellers and consents or their
guardian heirs will not raise any objection regarding the purchase deed or
payment details mentioned hereinabove.

The consideration amount has been received by the sellers and consenters in
the form of bank cheques and dates subject to the guarantee that the chegues
shall be honoured. So no separate receipt is necessary and in this connection
no complaint from the sellers and consenters.

5) PROMISES :

A) In case if any issue rose or any objection rose in respect of title of the

property that will be cleared at the cost and expenses by sellers and
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consenters. Upon such information is given by the purchasers to the sellers
and consenters they will have to clear the same within next 45 days period.
B) Measurement of said property shall be done by the sellers and consenters
from the Government surveyors and expenses in this connection shall be
made by the purchasers. In view of measurement as and when purchasers
will inform, the sellers and consenters shall remain physically present at the
site. and shall show the boundaries of property again. In case of any
objection rose for measurement, the sellers and consenters shall clear the
same immediately.

) The names in 7/12 are to be recorded by the purchasers at their own
expenses. In this connection necesary co-operation shall be given by the
sellers and consenters and they shall sign in the notice book and other

documents without any complaint /compensation immediately.

6) PROMISES & GUARANTEES :

The sellers and consenters of the property in accordance with the transaction

and in connection with the transfer of right in the property advising to the

purchasers that,

A) Regarding sale of the property, purchasers had published a PUBLIC
NOTICE in the daily news paper SAGAR on 29/09/2017. In the said
notice, for proposed property sale if any objection from the public was
called but till date no any objection was registered and thereafter this sale
is being executed. In case any fault in title of the property observed or
any objection rose in response of Public Notice, the sellers and
consenters shall clear the same at their expenses. Upon being informed in
this connection by the purchasers to the sellers and consenters they shall
have to clear the same within the period of next 45 (Forty five) days,

B) The said property has been permanently sold by the sellers and
consenters to the purchasers and there shall be no any right or interest in
the property of their guardians and heirs.

() The sellers and consenters have full powers and authority by law to sell
this property to the purchasers and they have given this guarantee to the
purchasers and in case any fault rose in respect of this sale of the
propetty, the sellers and consenters shall clear the same to the satisfaction

of purchasers at their own expenses.
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D) The purchasers may enjoy the property with whatever income that may

derive from the property for which no any type of suit, demand, or
objection and for dispossession of the property either from the sellers and
consenting parties or their legal heirs and by any third parties shall be
claimed, this assurance and guarantee has been given by the sellers and

consenters to the purchasers.

E) Since the purchasers are Farmers, they do not have any difficulty in

purchasing the said property. As per the provisions of Land Ceiling Act
the purchasers do not become excess land owners and hence no need of
getting any permission/ consent from any Government Officer for sale or
purchase of the property or for execution of deed is necessary under any

law /rule.

F) The sellers and consenters have given to the purchasers assurance and

guarantee that the said property is fully unencumbered, safe, and without
any charge. The sellers and consenters have not entered into any Lien,
Lease, Mortgage, Gift , present, purchase or any other agreement with

any person or Persons.

(G) The sellers and consenters have assured to the purchasers that

Government has not prohibited the sale or transfer of the said property or

not issued any notification or notice in this connection before execution

of this sale.

H) There is no any type of Charge, Demand or any right upon the said

h

property and if found the sellers and consenters shall clear the same at
their own expenses and shall keep the purchasers harmless.

The said property has not given by the sellers and consenters to any of
their heirs or anybody else towards maintenance or for cloths etc and
except the sellers and consenters there is nobody else as member in their
families.

The said property as on the date not mortgaged or given as security to
any of the banks, financial institutions, societies and companies by the

gellers and consenters.

K)In the said property there is a pre traded access road for going and

coming from the west side by the side of Municipal Street. The use of
said access road as it was earlier has been given as right to the purchasers

by the sellers and consenters by this deed. In future if any difficulty
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arisen on the use of this access road, the sellers and consenters shall clear

the same at their won expeses.

In case, in this purchase deed, in the promises and assurances given by
the sellers and consenters if any difference found or false assurances
observed or anybody claimed his right or claim in the said property and
proved it or it become a court matter then the-sellers and consenters shall
clear the same without any delay and if any expenses incurred by the
purchasers in this connection the sellers and consenters shall in ;riew of
keeping the purchasers harmless they shall reimburse to the purchasers

immediately.

In case, in connection with the title of the property any fault or in the
given assurances any difference or false assurance found in that case the
sellers and consenters shall clear the same legally at their own expenses.
If any loss incurred by the purchasers in this connection the sellers and
consenters shall keep them harmless and shall reimburse them the loss
amount. The sellers and consenters have transferred all their nghts and
interest in the said property by this deed in favour of the purchasers and
they shall not claim any such right or authority in the said property.

7) TAXES : The sellers and consenters have paid all the Government
semi-government Taxes, Assessments and Bills etc. till date and there is
no any amount overdue. However, if observed pending by mistake the
sellers and consenters shall pay the same immediately and shall keep the
purchasers harmless. From the execution and registration of this deed all
the future Taxes, Assessments and Bills of Government & Semi-

government shall be paid by the purchasers.

8) CONSENT : In the said property Purchase Deed property possession
and occupation from the list of sellers bearing sr.nos. 19 to 25 are
existing as tepancy occupants and cultivators Those who give their
consent to the present purchase deed are also in possession of the present
property with the serial number 19 to 25 among the sellers. However
their names are not existing in the 7/12 extract hence their names are
included in the purchase deed as consenters, However, for this purchase

deed full consent has been given by them and hence in connectien with
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the said property all the legal rights and authorities derived by them has
been terminated and ended.

9) DOCUMENTS : All the relevant documents pertaining to this property
viz 7/12 Extracts, Mutation Extracts{ Pherphar)), Maps and all other
related documents have been handed over by the sellers and consenters to
the purchasers.

10) ANCILLARY DOCUMENTS : The sellers and mnsentexl'a have
agreed and accepted to give to the purchasers any other documents if
required, immediately without any consideration and condition in view of

recording their names as owners of the said property.

11) DOCUMENTS ATTACHED WITH THE PURCHASE DEED: With
the said Purchase Deed (1) Map (2) 7/12 and Property Card Extract (3)
7/12 and other documents of purchasers being evidence that the

purchasers are amongst the Farmers Families, are attached,

12) EXPENSES : For the said Purchase Deed and erstwhile till this
Purchase Deed all the expenses for example- Advocate Fees, Stamp
Duty, Registration Fee and all other expenses in that connection have

been paid by the purchasers.

IN WITNESS whereof the Sellers and Consenters have after being read
and understood the meaning of all the contents of said purchase deed
with their free will and understanding for having agreed and accepted the

same have signed this purchase deed in the presence of following two
witnesses at Chaplun on 25/07/201 8,

WITNESSES
MR DIPAE RAHIDAS NIMEKAR
Purchaser Party No. 1
{Photo Signature Thumb)

1) Kishor Sharad Shigwan
R/at Ozarwadi, Tal-Chiplun
Dist- Ratnagiri.



1Mz, Najir Ahmad Husainmiya Desai
(Photo Signature Thumb)

2) Shaharbanu Khalil Desai

{Photo Signature Thumb)

3) Mr. Akil Husainmiya DEE:ﬂi

(Self For Sr.No.3 Attorney for Sr Nos 1 & 2)

(Phote Signature Thumb)

2)Mr, Sanjay Rajaram Gudhekar
R/at Markandi, Tal-Chiplun

Dist- Ratnagiri,

(4) Suraiya Amanulla Shaikhnag

(Photo Signature Thumb)

5) MR, M.IQBAL HUSAINMIYA DESAI
(Photo Signature Thumb)

6) MR. A KADIR ADAM DESAI

{Photo Signature Thumb)

7) MRS, ARJUMAND A SAMAD FARID
(For Self No.6 and POA for No.7)

(Photo  Signature Thumb)

) MR. VINAYAK RAMCHANDRA KHARE
{(Photo Signature Thumb)

9) SMT. RAJANI SHRIDHAR KHARE
(Photo Signature Thumb)

10) MRS. PALLAVI PRAVEEN MHATRE

(Photo Signature Thumh}
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11) MRS. MRUNAL SHRIKANT LIMAY
(Photo Signature Thumb)

12) MR. SHARMAD SHRIDHAR KHARE

(For Self No.11 and POA for No.12)

(Photo  Signature 'I['huml‘:n}

13) ME. DATTATRAY RAMCHANDRA KHARE
(Photo Signature Thumb)

14) MR. MAHENDRA NILKANTH PHADKE
15) MR. NARENDRA NILEANTH PHADKE
16) MRS. SWATI ANIRUDHHA DESHPANDE
17) MRS. SHREADHHA SHRIDHAR VAIDYA
(For Self No.14 and POA for Nos. 1510 17)
(Photo Signature Thumb)

18) SMT. SUSHAMA SHRIPAD PATWARDHAN
(Photo Signature Thumb)

19) SMT. AHILYA GANAPAT SHIGWAN
(Photo Signature Thumb)

20) SMT. LAXMI SURESH SHIGWAN

(Photo Signature Thumb)

21y MR. AJIT SURESH SHIGWAN

(Photo Signature Thumb)

22) MR. RAMESH GANAPAT SHIGWAN
(Photo Signature Thumb)
23) MR. SHARAD GANAPAT SHIGWAN
(Photo Signature Thumb)

24) MRS, PRATIKSHA BHARAT HELWANDE
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(Photo Signature Thumb)

25) MRS, TEJASWI SANJAY GUDHEKAR
(Photo Signature Thumb)

Sellers Party No.2

(1)SMT. ANITA ANANT SHIGWAN
(Photo Signature Thumb)

(2)MR. AVINASH ANANT SHIGWAN
(Photo Signature Thumb)

(3)MRS. MANISHA RAKESH MHADAM
(Photo Signature Thumb)

(4)MRS. RANI ANANT SHIGWAN
(Photo Signature Thumb)

(5)MRS. MANASI DIPAK KAJVE

(Photo Signature Thumb)

Consenters Party No.3

TRUE TRANSLATION OF MARATHI DOC INTO ENGLISH BY
ADVOCATE KAKADE G.B, PIMPRI COURT PUNE.
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PURCHASE DEED
(FINAL PURCHASE DEED
IN RESPECT OF AGREEMENT FOR SALE lfSﬁTHE AGREEMENT)

27™ Day of December 2018

Stamp Duty for the Deed Rs,500/-

Consideration Rs. 40,00,000/- Rupees Forty Lacs only
Government Valuation Rs. 13,35,000/- Rupees
Thirteen Lacs Thirty Five Thousand Only)
Landed Property within the limits of Village Chiplun
Taluka Chiplun District-Ratnagiri

TO

1} MR. Sudhir Sharad Butala
Age-52 Occupation- Advocate /Agriculture
R/at Khed, Taluka Khed, Dist-Ratnagiri. Written Accepter
PAN ABRPBE150G Party of First Part

2) Mrs. Snehal Sudhir Butala
Age-50 Occupation- Agriculture/ Trade
R/at Khed, Taluka Khed, Dist-Ratnagiri. Written Accepter
PAN ABRPBE152] Party of First Part

3) Mrs. Bina Samir Sheth
Age-40 Occupation- Agriculture/ Trade
Rfat Gujarali, Taluka Khed, Dist-Ratnagiri. Written Accepter
PAN AYRPSETE4L Party of First Part

4) Mr. Ikbal Hussain Arkate
Age-55 Occupation- Agriculture/ Trade .
R/at Unity Plaza, Govalkot Rd Written Accepter



PAN AAPHA3093N Party of First Part

MR. BHARAT AMRUTRAQ BHOSALE

Age-65 Occupation- Advocate/Agriculture

R/at Chiplun Tal-Chiplun Dist-Ratnagiri Written giver
PAN AEEPB4116N Party of Second Part
Through his POA holder Mr. Ikbal .

Husain Arkate Age-55 Occupation Agriculturéa-’ Trade

R/at Unity Plaza Govalkot Rd, Chiplun

Tal-Chiplun Dist Ratnagiri

I written giver (Party of Second Part) Purchase Deed giving in writing as
under-

PURCHASE DEED PROPERTY DETAILS
DESCRIPTION AS PER REVENUE RECORDS/ AS PER 7/12
All that piece and parcel of District Ratnagiri Sub Part Taluka Chiplun at

Village Chiplun, the Property situated in front of PATANKAR NURSING
HOME building adjacent to S.T.stand Chiplun Road described as under-

GAT NUMBER SUB DIVISION AREA
ASSESSMENT
H.R.P. Rs. Pse,
146A71/1 0-29-40 5.45
+ 0-07-10

0-36-30 out of 0-02-82 He, Are
DESCRIPTION AS PER CITY SURVEY NUMBER
CITY SURYEY NO AREA 50Q. MTR.
6397 6000.00 QOut of which 282.00 Sq.Mtr

Which is towards North, adjacent to total Land area. Open vacant landed
property of which all ownership rights and occupation rights including
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consisting rights and easement rights involving going and coming rights
with possessing rights and easement rights is- the subject matter of this
Purchase Deed.

The four boundaries of said property are as under-
FOUR BOUDARIES OF PROPERTY UNDER PURCHASE DEED

East - The Property City Survey No. 6393
West - Road of Chiplun Nagar Parishad
North —Property of CTS Nos 6394A & 63948
South- Property of CTS No.6397 i.e. balance area of the property under
this Purchase Deed
The four boundaries of property decided for sale under this Purchase Deed

are as stated above.

The area of Purchase Deed property having area of 282.00 Sq. Mitrs is drawn
in diagonal lines in the map attached to this Purchase Deed.

Basically the said land property is out of old Survey No. 146A/1. Originally
the said landed property was owned and possessed by Late Smt. Sarojini
Amrutrao Bhosale. It was purchased by Smt. Sarojini Amrutrao Bhosale in
the year 1998 by Purchase Deed. On the basis of this purchase Deed on
10/12/1998 Circle Officer, Chiplun has sanctioned the Mutation Entry
bearing No.16414 and name of Smt. Sarojini Amrutrac Bhosale was entered

as Owner and occupant of the said property.

Thereafter Smt. Sarojini Amrutrao Bhosale expired on 07/09/2002. Smt.
Sarojini Amrutrao Bhosale had executed her will when she was alive on
01/06/1998, The said will deed has been registered in the office of Sub
Registrar Chiplun as document Sr.No.965/1998. Afier the demise of Smi.
Sarojini Amrutrao Bhosale on the basis of will deed executed by Smt.
Sarojini Amrutrao Bhosale, circle officer Chiplun have sanctioned the
mutation entry No 17684 on 07/01/2003 and name of written giver
Mr.Bharat Amrutac Bhosale (Party of Second Part) has been entered as
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property owner and occupier. Nobody has taken any objection to the above

mutation entry as vet or not made an appeal against the entry ordet.

Thereafter original Survey and Hissa No 146A/1 part area of 27 Guntha was
sold by written giver Mr.Bharat Amrutao Bhosale (Party of Second Part) to
VASIN MEMON AND OTHERS of which Mutation entry No 29201 for
making Sub Division was sanctioned and thus Survey No. 146A/1/1 area 0-
36-5 H. Are has been recorded in the name of written giver Mr.Bharat
Amrutao Bhosale (Party of Second Part) in the revenue records. Accordingly
an area 0-27-00 H. Are has been recorded in the names of Mr. Yasin Memon
and others for Survey No, 146A/1/2

Accordingly said property has been acquired by the written giver Mr.Bharat
Amrutao Bhosale (Party of Second Part) on the basis of will deed and
therefore the said property is solely owned and possessed by him and such

assurance and guarantee has been given by written giver 1o the written

accepter,

The written giver has decided to sale the said landed property along with his
all the ownership rights and construction rights together with other all the
rights by accepting consideration, which written acceptor decided to
purchase and upon discussions between them transaction settled between
them for which Agreement to sale (Sathe Agreement) dated 07/09/1998 has
heen executed and registered in the office of Sub Registrar Chiplun as Doc
Sr MNo. 3789/2018. While doing so Written accepter party has paid Stamp
Duty Rs. 2,40,000/- and Registration Fees Rs.30,000/-

According to aforesaid Agreement to sale, (Sathe Agreement) the said
Purchase Deed property between written giver and written acceptor has been
finalised for consideration of Rs, 40,00,000/- (Rupees Forty Lacs Only)
which has been paid by the purchasing party to Selling Party by means of
bank Demand Draft.

Whereas the consideration sum for the property as per purchase deed was
accepted by written giver from the written acceptor through Demand Draft
and Agreement to sale (Sathe Agreement) was executed. Afler passing of
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demand draft in view of petting said property recorded in the name of
written accepter through execution of Purchase Deed, power of attorney was
executed in favour of the purchaser which stands registered in the office of
Sub Registrar Chiplun on 07/09/2018 as Doc Sr No 379082018.

And whereas the Demand Draft given by written accepter to written giver
have been passed and entire consideration sum has been received by the
written giver and thereby from the achieved rights this purchase deed is now
being executed.

The written acceptor has become a owner and occupant of the said property
and written giver is not any way related with the said property. The
possession of said property was given by written giver to written acceptor at
the time of executing Agreement to sale and the same has now become

permanent.

The expenses on Stamp Duty, Registration , Xeroxing, typing etc have been

paid by the written acceptor,

The written giver by this deed assure and guarantee to the written acceptor
that he has not entered into agreement for sale of the said property with

anybody else written or verbal either in the past or at present also.

After execution of this purchase deed any type of Government Deeds, Taxes,
etc. are to be paid by the written acceptor.

This purchase deed is binding upon the guardians and heirs, legally
authorised persons, Assignees and trustees of the written giver.

The written giver in these presents assure and guarantee that said landed
property was not and is not the subject of any type of dispute, suit, quarrel,
complaint, Gift, Mortgage, and agreement. The written giver by this deed
assure and guarantee that the said property is totally non encumbered and
free from any charge upon it.
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Written giver has not created any type of loan mortgage upon this property.
If any such loan morigage observed responsibility to clear the loan so

availed shall be totally of written giver.

Written giver by this deed assure and guarantee that in future if any dispute
,complaint ,quarrel raised that has to be cleared by the written giver at his

own cost and expenses.

After this purchase deed, in case, any third party objected and prohibited for
the possession ,occupation of property by the written acceptor or claimed his
right and interest in the property that has to be cleared by the written giver at

his own expenses.

The written giver by this deed assure and guarantee that the said property
has not been hereinbefore acquired or required by the Govemment

Department for any work or no such notice has so far received by the written

giver.

All the rights and authorities in the property has been given by the written
giver to the written acceptor. Afier execution of this purchase deed in future
if any article, correction article, supplementary agreement needed to be
executed that has to be complied by the written giver without any
consideration and condition which written giver has agreed and accepted

without any complaint.

After execution of purchase deed of said property, written accepter shall
have to get his name duly recorded in the Government office documents,
7/12 revenue records and for doing so if consent of written giver is required

that too shall be separately given by the written giver.

In case the written accepter has decided to make separate division of his
area of property purchased by him by this deed, the written giver do have his
full consent for the same too. Other than this, there is no need of separate

consent by the consent giver.
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For understanding the area purchased by this deed is at which direction, for
that, map has been attached to this deed. However, if written giver has
obtained the NA permission or partition permission for his owned land area
then the map which will be prepared and sanctioned by Government officers
that shall be relied upon.

In respect of purchase deed property, the terms and conditions of Agreement
to sale (Sathe Agreement) dated 07/09/2018 executed and registered in the
office of Sub Registrar Chilun vide document Sr. No. 3789/2018, shall be

binding on both the parties.

IN WITNESS WHEREOF this purchase deed is being executed by the

written giver with his good understanding, will and desire.

Date 27/12/2018
For Bharat Amrutrao Bhosale through
His POA holder MR. IKBAL SUSSAIN ARKATE
(Written Giver)

MR. SUDHIR SHARAD BUTALA
Written Accepter
Party of First Part

Mrs. Snehal Sudhir Butala
Written Accepter
Party of First Part

Mrs. Bina Samir Sheth

Written Accepter
Party of First Part

Mr. Ikbal Hussain Arkate
Written Accepter

Party of First Part

Party of First Part
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In the presence of
WITNESS: 1
PRIYANEKA VASANT
Pag Chiplun
WITNESS: 2

ANIL ASHOK GAYKAR
Kapsal Chiplun Dist Ratnagiri

PRIYANKA VASANT
Pag Chiplun

TRUE TRANSLATION OF MARATHI DOC INTO ENGLISH BY
ADVOCATE KAKADE G.B. PIMPRI COURT PUNE.



DECLARATION

1 MR, IKBAL HUSAIN ARKADE hereby declare that , in the office of Sub
Registrar Chiplun, document styled as “Purchase Deed” has been submitted
for registration. | have been appointed Power of Attorney by Mr. Bharat
Amrutrao Bhosale on 07/09/2018 which stands registered in the office of
Sub Registrar Chiplun vide doc sr. no. 3790/2018. On the basis of said
Power of attorney in my favour I have submitted Purchase Deed for the
purpose of registration which is duly executed and now giving this
acceptance statement. [ say that the said Power of Attorney given to me has
not been cancelled ot stands cancelled for any other reason and the same is
valid and in force as on the date. On the basis of this Power of attorney [ am
entitled to get the said purchase deed registered. 1f my this declaration found
false or incorrect I know that 1 shall be held liable and shall be punished as
per the provisions of Registration Act 1908 vide section 82 for the offence.

Date 27/12/2018
Sd/-
MR. IKBAL HUSAIN ARKADE
Deponent

TRUE TRANSLATION OF MARATHI DOC INTO ENGLISH BY
ADVOCATE KAKADE G.B. PIMPRI COURT PUNE.
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DECLARATION

| MR. PRASHANT RAMCHANDRA THORE hereby declare that , in the
office of Sub Registrar Chiplun, document styled as “Purchase Deed” has
heen submitted for registration. [ have been appointed Power of Attorney by
Mr. Sudhir Sharad Butala on 01/02/2017 which stands registered in the
office of Sub Registrar Chiplun vide doc sr. no. 282/2017. 1 have also been
appointed Power of Attorney by Mrs. Sn ehal Sudhir Butala on 22/04/2013
which stands registered in the office of Sub Registrar Khed vide doc sr. no.
833/2013. 1 have also been appointed Power of Attorney by Mrs. Bina
Samir Seth on 06/09/2018 which stands registered in the office of Sub
Registrar Khed vide doc sr, no. 2752/2018. On the basis of above Power of
attorney in my favour I have submitted Purchase Deed for the purpose of
registration which is duly executed and now giving this acceptance
statement. | say that the said Power of Attorney given to me has not been
cancelled or stands cancelled for any other reason and the same is valid and
- force as on the date. On the basis of this Power of attorney [ am entitled to
get the said purchase deed registered, If my this declaration found false or
incorrect 1 know that I shall be held liable and shall be punished as per the

provisions of Registration Act 1908 vide section 82 for the offence.

Date 27/12/2018
Sd/-
MR. PRASHANT RAMCHANDRA THORE

Deponent

TRUE TRANSLATION OF MARATHI DOC INTO ENGLISH BY
ADVOCATE KAKADE G.B. PIMPRI COURT PUNE.
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APTERTIN A-1
FORNI EOR CONSTRUCTION O BUILDING OR LAYOUT OF EUTLRING JGROUT HOUSING
Aspieation for pannlssin fior developmos wadsr Section 44/ 5% af The Msharashira Rogional end Town Blssing Act,

| 366 resad wlih Smctien 150 of the Mahamashisn Musicipal Conncils, Nagar Panchxynts and biustrial Tovnships Ase, 1065,

Froen: MYBAL HUSAR AREATE. BINA SANIR SHETH, SUDHIR SHARADBUTALA AWD SNEHAL SUDHIR

BUITALA

To,
e il Dffces,
Chigitum Mumichpal Cotnel

i,
[ -

Tinenil b comry gul Ehe wader mentinfied developmani i the siteiploc af Tared, om Plot Me- , Town end Revesee B No
AL, Ty Susvey o, 6357, Meaje CHIFLUN shamied ai Dond / Gdrest -, Sopisty - in uosoedunon wih Sectinndd ¢
%8 o The Mahgmehern Fepiooil und Teas Plannisg At 1956 el with Sackion 4% of the Mrhemnshivs Municipal otz ika,
Maxgar Prchayetssd Indosivial Townsips Act, [PE5. _ )

{ famwrmnd berewiis his flipwing plmss nd stxements (lem | o 6} wbermver applicable ir: druplicate, sigred by me
TORAL HUSATR ARKATE, BINA SAMIR SHETH, SUOHIR SHARAD BUTALA ANT! ENEHAL EUDITR
BUTALA sndthe Architoet (License (Cerificais No, CHRCMTVI0Y/APLO0KEY) wiha bs prepared the plars, fesignz
wndl a cupy af othir soateinenis fdocnments #s appaeabla,

£} By Tlan {Loestion Plex)
% Bite Plan fin guadnoplivaie] of the sren gropmed i be devsinpsd
3y A detwiled brodlding plen {in qu:dm_j_:_]fn_nin] hinwing s plon, sectce wil elevetions of the prapaged develagenant wod.
4} Pertiulars of dovelopment in Bors exelowed {fo be sabmited foe dewelnprent other then indrvidual il ings].
T4 An cxirset of raenid 4F rights, peoperry peglsnr eapd [y afher dqument showing owmersbi of lend 10 be specified)
wirmig with coasert of co-owners where fied party iiomst bs ereaial
£ Aciesied copy of pegept of poyment of ssenbry T
T) . Latesr ey tix peceipl
A} Ma Objection Cestifimite, whisever saquired.

| perpmast et #hs proposgEil devel cimEirue s miy be oppraved and permistice aceseded o me b exeente the wark

Eignaman nf tha L Slmavze of Cwoer
Sorvayont el Tame and eddeoss of Cwmer
D=l % y Dimted
Eignanss of e Licensed, ' Acldress of Cramet
KAMBLE ASSOCIATES e
FPROP. Magses 55, Hamble o ?}’H‘-ﬁ
REGD, NO. &:Arenie 79 ’
Architects, Enmsy - - e : i -Em__*_}w--"'_'
G FLRoWS! Paliera, bt L <4yt oy '
Chinlum, Ost, Patnagles. P, 359002 > F@Q

Forn Lk}
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Cihipluu Municipal Counecil
APPENDIX Tn1

BANCTION OF BUILDING PERMISSION AND
COMMENCEMENT CERTIFICATE

Approval Mo CERCMEN WAFL0M141
Tao Drate: T9MEZ019

[OBAL HUSATN AREATE, BINA SARIR SHETH, SUDHIR SHARAD BUTALA AN SHEHAL
EUDHITL BUTALA,

BHOGALE, CHIFLLM
Sizfdedam,

With reference o your opplisaticn o CRRCMIOII00847, dated 14-03-2019 for the gmnt of sanctian of Cosmencement
Certificnte under Sedilion 44 &f The Maharasht Regionsd snd Tows Fleaniog Aet, 1966 resd with Section. 1B of the
Waharashtrs Munieipal Covncils, Mager Panchayar snd Industrial Townships Act, 1965 o carry ot develspment wark
Building or PhotMa -, Revastie Survey No 14647171, Clty Survey No 5397, migjs CHIPLUM , sitasesd s Ripsd [ Strest -,
Society = the Comsnencenent Cerificste | Bullding Permit is grasted undec Secfion 45 of the said Azt subject to the following
conditions :

‘o gel into the hoose, cover the drainape of the memicipality; take the parmission of the municipality regeniing (he Sashboarnd
width so that the waork shoald be more T 3 228 loeg.

3 The cegatruction carried out by me does confonm to e apoeticwed plans,

3) T the ecmstructics lo not completed in'time, inoreass the genaiezion lImit Increase the deaddine for extension. 11 the extassion
15 mort extended, then the pernission has Been canceled.

1)) The Commencement Certificate’ Bublding pérmit ghall  remnais valid for & period of oneyear commencing fram the dete af
its Isane,

&) under this certificate is carried ol or the use there of & in accordunce with the sanction plaas,

6] Llsz of butlf land ghauld be dene for copmmeree anly with resident § commencial / residestinl residents &5 per spgmoved map

7) aterial shoald not he given an puhlic siréet or place without written permiezion of the munizipality. If fomd, lops) setlon
will be 1oken,

) The Comstructics should be completed a5 per compseacement cetificade

1] [fthere & sy farther Sesell aboud add®icaal sonstrustios ar sanetianed plan, legal szndl'naj will B epkes 10 aceordance
with the provizicn of bishamshira Regicmal and Town Planning Aot 1260 and Maherashirs Act 1955,

10} I sy ol the conskectian & nof done without prior permizalon, the permdssion will be deemed to have bees canceled.

11} As par the plin appreved by Ibl:]:llunHEI.I coerzpletion and shoudd ke q:wu.:.wlh. given conditions

12} Du to this censtruction, in the development plan of the manicipatity, if any. public work is nhmmd m: constrieton wii
be rentaved from your expenss, There will be no compensation for this,

Signature
i

Chief Officer,
Chiplan Menicipal Counckl
(Specimen of Stmmp of Appréval to be indrked an buildng ples)

Crffice afthe Ciplun Mimdcipal Coumed]
Building Permi ba - 22308

Diate = 1SROEQ0ES

SANCTIONED.

Pags 110
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EXH E 53

TRANSLATION OF HANDWRITTEN COPY

Humble submission

Regarding application for construction permission Applicant

Surekha Square

With reference to above in respect of application for
construction permission made by Applicant Surekha Square, on being
inspected the site by personal visit it is observed that, applicant has made a
RCC construction on the Pre Trade Nulla situated at Bhogale Road at her
own cost and expenses and by laying drainage Pipe Line, arrangement for
waste water disposal has been properly made. Hence no objection for

granting construction permission by the Hon'ble authority.

Date 11/06/2019
Sd/-
HEALTH DEPARTMENT INCHARGE
CHIPLUN NAGAR PARISHAD

TRUE TRANSLATION OF MARATHI DOC INTO ENGLISH BY
ADVOCATE KAKADE G.B. PIMPRI COURT PUNE.
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53A
EXHE

TRANSLATION OF TYPE COPY

Humble submission

Regarding application for construction permission Applicant

Surekha Square

With reference to above in respect of application for
construction permission made by Applicant Surekha Square, on being
inspected the site by personal visit it is observed that, applicant has made a
RCC construction on the Pre Trade Nulla situated at Bhogale Road at her
own cost and expenses and by laying drainage Pipe Line, arrangement for
waste water disposal has been properly made. Hence no objection for

granting construction permission by the Hon'ble authority.

Date 11/06/2019
Sd/-
HEALTH DEPARTMENT INCHARGE
CHIPLUN NAGAR PARISHAD

TRUE TRANSLATION OF MARATHI DOC INTO ENGLISH BY
ADVOCATE KAKADE G.B. PFIMPRI COURT PUNE.
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CHIPLUN NAGAR PARISHAD CHIPLUN

Email: cmechiplun2014{@gmail.com

Outward No. Construction Div/2319/2019-20 Dated 31/12/2019

TO

MR. DIPAK ROHIDAS NIMEAR

R/ At Muradpur Chiplun.

Subject : In respect of Road from CHINCHNAKA TOST STAND
CHIPLUN

Reference : Your letter dated 16/12/2019

With referene to above, upon verification of Chiplun Nagar Parishad city
development plan it is observed that the proposed road from CHINCHNAKA TO
§ T STAND CHIPLUN is planned of 15 meters width.

It is further prima facie observed from the verification of Chiplun Nagar
Parishad city development plan that, adjacent to CHINCHNAKA TO S T STAND
CHIPLUN road there is An existing NULLA which comes from Prabhat Road
and flows via CHINCHNAKA TO BHOALE road through under the road and
further joins Shiv river. It is further clarified that the width of NULLA is not
certain. It is more wide at some places and less at some places. Therefore certain

running width of said NULLA cannot be ascertained and specified.

Sd/-
CHIEF OFFICER
CHIPLUN NAGAR PARISHAD

TRUE TRANSLATION OF MARATHI DOC INTO ENGLISH BY
ADVOCATE KAKADE G.B. PIMPRI COURT PUNE.
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DRAFT DEVELOPMENT PLAN OF CHIPLUN .
(SECOND REVISION)

PLAM PUBLISHED UNDER SECTION-28 (4) OF THE M.

Publish
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REPORT DATED 17/12/2019
RECORD OF RIGHT

{ Maharashtra Land Revenue Official Survey and Registration Books ( to

Village- CHIPLUN Taluka- Chiplun

mutation No. ....... Date

VILLAGE SPECIMEN 7

prepare & Keep intact)
(Rule, 1971 under Rule 3,5.6 & 7)

Dist- Ratnagiri Last

lllllll

Land Survey No & Sub Division :146A/1/2

Occupancy System
146A/1/2
Occupant Class 1

Land Survey No & Sub Division :

Name of Occupant

Local Name of land

Area Assessment Pot el";'l_:tﬂlll'll Number

Area umit Ha. Aar 5q.
Meter

Non Agri

0.01.50 82.00

Non Agri assessment
Rainfed -
Irrigated -

Tari i
Varkas -

Other -

(11435}

Total Area ----
0.01.50
Potkharab (Barron)----

KharabFerfar
CHIPLUN NAGAR PARISHAD  |379
0.01.530 1.25 Name of Kul
other rights
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Class (A) —

Class (B) -

Total Pot Kharab ----

Assessment

Judi or special

Assessmenl

Old Mutation Nos 11435

Boundaries & land

measure signs

Specimen 12

Record book of crops

Maharashtra Land Revenue Rights Records and Registers (Preparing and

Maintaining) Rule 1971 Rule 29

Village- CHIPLUN Taluka- CHIPLUN Dist-RATNAGIRI Last
mutation No ....... L]
Land Survey No & Sub Division :146A/1/2
Details of area under crops [Land not [Im [Re
available | ple [ma
for me | rks
showing | nts
for
irri
gat
10
n
Area under Mix cropping | Aarea under single i
[T
Component crop i'
& area t
Y [Se |Mix |Irr |No|Cro [Iri [Non|Crop |Irri |Non |Fo |Are
ga |as ga (n | p gate | Irri | Nam | gate | Irriga | rm. | a
r |on [indi |ted |Irr [ Na |d gate | e d ted |at
cati iga | me d

341



P—

on ted i
no
1 [2 [3 |4 |5 7 |8 10 [11 |12 [13 [14 |15
Aa | Aa Aar | Aar Aar | Aar H.A
r |r Sq | Sq Sq |8q Are
5q | 5q Mtr | Mtr Mitr | Mtr ar
Mt | Mt Sq
. A o - Mtr.
20 |Kh | Fa 0,01
19 |ari llo | .50
= "
20
For this certified copy fees of Rs.15/- received.
Date 17/12/2019
Indication No 27320004432040000012201911157
Signed
Anil Netaji Rathod
Talathi Saja Chiplun
Taluka Chiplun Dist Ratnagiri.

TRUE TRANSLATION OF MARATHI DOC INTO ENGLISH BY
ADVOCATE KAKADE G.B. PIMPRI COURT PUNE.

Gt

342



MUTATION NOTE BOOK({PHERPHAR NOTE BOOK)

(PHERPHAR EXTRACT)
MAHARASHTRA LAND REVENUE RIGHTS ACT NOTE BOOKS
(Preparation and upkeeping
Pherphar Type of ﬁcquired right Affected '_[nspcc!ing
Sr No, Gat Nos officer
and sub signature/
| Div MNos remarks
“T11435 | Mutatioin Date 18/12/1986 183B/1 | Sanctioned
Type of Registration- Acquiration | 183B/2 | As per order
The property described on the 183A/1/16 | of Special
side- Bl Land
The property having been 183A/1/16 | Acqguisition
acquired by land acquisition office B2 Officer,
Ratnagiri for Chiplun Nagar Ratnagiri.
Parishad Chiplin vide their letter | 183A/14/] Sci-
no. LAD/SR/TS5 DT 26.11.1986 | 183A/14/2 | 05/01/67
and letter from Tahasildar Chiplun | 146A/1
bearing No. LAQ/VS/1294 Dated | 146A/1/2
15/12/1986 vide which entry has | 182/1A/2
been registered. 18271 A2/
As before 2
182/1B/1
|| S.Mo. Hissa No. Area Assmnt
|
183B 0.08.22 --
|
183A/1 16B 0.04.5 0.60
KH 0.01.6 Ceocupant
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183A/1 14 0.07.5 0.95
KH 0.00.6

146A/1 1 0.564 10.45
KH 0.07.1

182 1A2 1.685 33.20

182 1B2 0,723 14.30

Continue...

Prasad
Murlidhar
Kane /
Mukund
Murlidhar
kane

As above

Babiau
Tatya
Jadhav

Mahadev
Tryambak
Chitale/
Radhabai
Krushnaii

urav

Ibrahim
Fakir
Kadwaika
r 08/ Nisar
Inayat
Pilpile 08

Sharad
Ganesh
Kane/
Arun
Ganesh
Kane/Ann
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apurna
Ganesh

Kane

TRUE TRANSLATION OF MARATHI DOC INTO ENGLISH BY -

ADVOCATE KAKADE G.B. PIMPRI COURT PUNE.
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SANJAY S. KETKAR
B.Com, LL.B
ADVOCATE

Office- G-2, Bhingarde Enclave, Chiplun, Taluka-Chiplun, Dist-Ratnagiri
Office —Tel-(02355) 250608, Resi-Tel- (02355) 253403

E-mail- [D sanjayketkar7 1 @yahoo.com

NOTICE
TO
Hon'ble Chief Officer,
Chiplun Nagar Parishad, Chiplun,
Taluka —Chiplun,

Notice is hereby given on behalf of Mr, Dipak Rohidas MNimkar,
through Advocate 8.8 Ketkar , Rfat G-2, Bhigarde Enclave, Chiplun Taluka
Chiplun Dist- Ratnagiri, that;

Based on the Information given by my client you are hereby informed
that,

1) At village Chiplun, within the limits of Chiplun Nagar Parishad, (in the
Bhogale Division) in the property of City Survey No. 6397 in North West
comner apecific area of 282 8q.Fts., for which Chiplun Nagar Parishad has
given illegal permission for construction ete on 19/06/2019, that matter
is the subject of this Notice. The said property henceforth in this notice
has been referred to as the “Said Property™.

2) The entire property within the limits of Chiplun Nagar Parishad, (in the
Bhogale Division) of City Survey No. 6397 has been prepared out of the
property survey no 146 A, Hissa No.1.

3} The said property has been sold by Mr. Bharat Amrutrao Bhosale of
Chiplun to Mr, Sudhir Sharad Butala & others on 27/12/2018 vide
Registered purchase deed. To the east of this property, there is cmﬁership
property of our client bearing Survey No. 146A, Hissa No.3, area H-R-P/
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0-07-10 (As per city survey record CTS No. 6393) which has been
purchased by our client on 25/07/2018 by Registered purchase deed. Out
of the said property mentioned in Para | above, for entering and coming
in the property City Survey No. 6395 from the east side of Municipal
road, (from the north side of said property) there is pre trade road and for
use of the same our client has legal right at the instance of purchase deed
dated 25/07/2018. '

4) From the east side of property CTS no. 6397, from south side, Prabhat
Road Royal Nagar Chiplun, there exists pre traded Nulla from past many
years and that Nulla flows from west side of property CTS no. 6397
(from the east side of Chinchnaka to power house Road) to the said
property. That Nulla further flows through west north comner of this
property to Chinchnaka to Power house, and joins Shiv river by flowing
through hole of drainage.The Nulla flowing from south east side of
property CTS no 6397, is about 3 meters in width, and it is 3 meters in
width from west side of the property till the said property. The refered
NULLA from the west of side of CTS No.6397 flowing from west side of
this property through this property (from North west comer) after met
with the hole for drainage, till joining to Shiv river, at the beginning of
hole for drainage, it is 8.5 meter in width, and from front side it is about
4.5 meters in width. The Nulla, described as above, is WELL DEFINED
and is directly in existence at the place since last many years, and our
client has taken out video shooting photographs of the same in view of
evidence, :

5} As stated elsewhere, the said NULLA flowing through the said property
joins Shiv river by going through north-west corner of the said property
and Shiv river joins river Vashishti after few distance from the said
property. The river Vashishti is a river of TIDES, to which Koyna dam
water also released. During rain Vashishti river gets flood and due to
Tide and water released from Koyna Dam, river of Vashishti flows back
to Shiv river. The water of Kamthe Dam also released in Shiv river
during rain, and resultantly, under the circumstances of natural conditions
Shiv river gets over flooded and that flood water spreads over upon all
the Bhogale area, resultantly in the said property. In the year 2005 in the
city of Chiplun, there was flood on big scale and from Chinchnaka to
Chiplun § T Stand area was covered by 7 feet height flood water. The
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said property is east side of Chinchnaka to Power house road, about 4
feet deep and there exists Nulla, but since no drainage is available, there
was 11 feet height water in the property. The situation is still mostly as it
is in the present.

6) The Chiplun Nagar parish falls under B category and for giving
construction permissions, Maharashtra State Government has preseribed
some rules. One of the prescribed rule is that, if there exists natural Nulla
which joins river within the distance of 9 meters, that nagar parishad is
not allowed to grant permission for construction. This rule is very
specifically mentioned. As stated above more particularly, vide Para 4,
west side of said property (from within east side of Chinchnaka to
Powerhouse) the well defined natural NULLA is existing which flows
from Prabhat road, Royal Nagar Chiplun and joints Shiv river, that
distance is within 9 meters and it is as clear as sunlight in view of
existing geographical conditions. While giving permission for
construction by Chiplun Nagar Parishad to Mr. Sudhir Sharad Butala &
others, in the site inspection report, it has been clearly mentioned that the
said nulla flows from the said property. Our client had given a letter to
Nagar Parishad on 16/12/2019 for information about nulla in the property
to which he has been replied by Nagar Parishad on 31/12/2019 stating
that * The existing Nulla adjacent to road flows from Prabhar Road poes
under Chinchnaka to Bhogale road and further joins Shiv river, which
prima facie seen from draft development plan.” From this it is very clear
that natural Nulla in the property which further joins river is in existence
for last many vyears and this is clearly mentioned in the Draft
development Plan also.

7) The said nulla is natural one from east south side of CTS No. 6397 as
mentioned elsewhere flows from Prabhat road, Royal nagar Chiplun and
further flows from south side of CTS no 6397 and through the north west
corner, through the Hole for drainage at road side joins river shiv. This
matter is clear from the all over Geographical conditions, means the
Nulla is well defined Banks. The said Nulla since falling under “Well
defined banks” and the said property is within the limit of 9 meters
distance, you have no right and authority to give cnncessi:-an and

permission for construction to the owners of property.
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8) As mentioned elsewhere even if the situation exists you have granted
permission for construction of building to Mr. Sudhir Sharad Butala and
others on 19/06/2020 which is totally unauthorised and illegal which
please note. While giving permission you have purposely ignored
existing natural conditions in the property and for that violated the rules
stipulated by Maharashtra State Government to B grade municipal
corporations, knowingly for obvious reasons which is very clear. For
obtaining permission for construction, Architect has submitted you the
building plan without any reference about the existing Nulla which you
are well aware but why architect has not mentioned about nulla this
matter has been purposely ignored by you, more probably purposely eye
closed ignorance has been done by you. From the east side of
Chinchnaka to Power house road (from north side of the said property)
CTS no. 6395 owned by our client there is road for coming and going
since last many years, that matter also was very clear from the documents
but while giving permission for construction but no verification was done
for that matter also, Therefore permission given by you for construction
of building on 19/06/2019 is totally illegal and resultantly out of rule,
The present property is within a distance of 9 meters from the natural
nala which has been in existence for the last several years. As a result,
considering the overall geographical location of the said property, if the
construction is done illegally in the said property, the natural water
source of the NULLA will be permanently changed due to the
construction. Therefore, it will adversely affect the land owned by our
client and in future due to the construction flood situation in Chiplun
Bhogle area will be more serious, In view of this while giving permission
for construction you haven't given any thought to that, Due to this reason
also the construction permission given by you on 19.06.2019 is also
totally illegal.

9) The Chiplun Nagar parishad has acquired a land of 1.5 Gunths out of
land survey no 146A Hissa No. 1 for proposed Chinchnaka to Power
house road. In view of that for survey no 146A Hissa No1(2) 7/12 extract
has been separately prepared in that reference in the name of Chiplun
Nagar Parishad. Overall out of the property purchased by Mr. Sudhir
Sharad Butala and others my client say that, some part of the area
towards East side of Chinchnaka to Power House road is out of above
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k-

mentioned property owned by Magar Parishad. With this reference it is
very clear that Nagar Parishad has without any verification pave
permission for construction of building to Mr. Sudhir Sharad Butala and
others. While giving permission for construction with reference to the
said property to Mr. Sudhir Sharad Butala and others, it was not verified
by Magar Parishad that the said property is unaffected. Therefore, it has
become clear that the overall building permission was given in a very
casual manner. With the above situation also, Mr. Sudhir Sharad Butala
and others do not have any legal right and authority for construction.

10y For all the reasons mentioned above, the permission for construction
of building given by you with reference to said property to Mr. Sudhir
Sharad Butala and others on 19 June 2019 be cancelled immediately.
Means order for not to construct building be issued to them. If you
defaulted in doing so, my client shall be unwillingly compelled to start
taking appropriate legal action against you and Chiplun Nagar Parishad
in the high court and for that expenses and legal consequences Chiplun
Magar Parishad and its Chief Officer shall be individually and jointly
responsible which please Note.

Hence this Notice. Date 01/01/2020

Adv. 8. 8. KETKAR
Read the contents in the Notice.
on the basis of information given by me
and documents shown, all the contents

:n the Notice are true and correct. Dt. 01/01/2020
LX) | L |

REMARKS : The copy of Original notice has been sent on your address
mentioned in this notice by Registered Post A.D. and duplicate copy has
been kept as office copy.

Copies sent for information
TO
1) Hon'ble District Collector Ratnagiri Dist- Ratnagiri.



2} Hon'ble Town planner House No. 669, Sawant Bunglow, Swami
Vivekanand Road, Maruti Mandir, Ratnagiri, Taluka /Dist : Ratnagiri.

3) Hon'ble Town planner Kokan Division, Pune Municipal Corporation,
M.G.Road, Shivajinagar, Pune.

4) Hon’ble Asstt Director, (Town Planning) Kokan Division, Kokan
Bhavan, Class No. 305, Belapur, New Mumbai, Dist- Thane,

5) Hon'ble Town Development State Minister, Maharashtra State,
Mantralay Mumbai.

Office copy Dt.01/01/2020

TRUE TRANSLATION OF MARATHI DOC INTO ENGLISH BY
ADVOCATE KAKADE G.B. PIMPRI COURT PUNE.
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Annexure D

CHIPLUN NAGAR PARISHAD CHIPLUN
Email: emechiplun20]14(@gemail.com
Outward No. Construction Div/2340/2019-20 Dated 02/01/2020
TO
KAMBLE ASSOCIATES
Proprietor : Nagsen M. Kamble
Architect Chiplun.

Subject- For stopping building construction till completion of Nala

Construction.
Dear Sir,

In respect of above subject , you have been granted construction permission
vide Building Permission No. CBRCM/B/2019APL/A0014] dated 19/06/2019,
Therefore construction work of Nala in this place be completed after obtaining
appropriate permission from Nagar Parishad and thereafter only you may start the
construction of building. And before commencement of further construction Nagar

Parishad please be intimated.
Sd/- Vaibhav Vidhate
Chief Officer,
Chiplun Nagar Parishad
Copy for information
TO
[gbal Husain Arkate and 3 others Chiplun.

TRUE TRANSLATION OF MARATHI DOC INTO ENGLISH BY
ADVOCATE KAKADE G.B. PIMPRI COURT PUNE.
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TO

CHIEF OFFICER

CHIPLUN NAGAR PARISHAD
TALUKA CHIPLUN DIST- RATNAGIRI

REFERENCE : Your office Outward No. Construction Division/2340/
2019-20 dated 02/01/2020 Notice.

Dear Sir,
With reference to your above notice my reply is as under-

Your above referred notice has been received by me. Upon reading the
same | felt very bad and sad. In my mind it was not my expectation that

you will send notice such a way.

[ am very sorry to inform you that,

Behind our property there is a property of Mr, Ninkar. For Mr. Nimkar
what ever efforts you tried we also responded you for that. However,
from any angle, in that we are incurring transactional loss, Therefore we
are unable to give our land to him or take his land from him. On our clear
reply this way, you gave us such a type of notice due to which we
suffered a lot.

Besides this, you uttered the word nala in your notice. That also you have
mentioned in wrong way. As mentioned in your notice, there is no Nala
in fact. It is the municipality large sewer. Looking at overall municipality
plan composition it is a big sewer. There was never Nala and there is no
nulla. You have not seen record to date and in spite of knowing that in
fact there is no Nulla, you have mentioned in the contents that as if there

is really nulla. So felt bad. In fact we were always ready to cooperate

365



you. We were ready to construct drainage at our own expenses. Under
such situation though there is no Nalla ,you have uttered the word Nala
so we felt very bad and we strongly protest the same,
We are sorry to inform you that, we shall n-:l:-t merge our place in their
place, for that whatever loss may be incurred we are ready to suffer
which we are eagerly informing you,
Date 04/01/2020
Adv Sudhir Sharad Butala
(For cient Mr. [kabal Husain Arkate as per his say)

TRUE TRANSLATION OF MARATHI DOC INTO ENGLISH BY
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CHIPLUN NAGAR PARISHAD CHIPLUN
Email: cmechiplun20] 4f@email.com
Outward No, Construction Div/2667-2019-20 Date 05/01/2020

MR. IKBAL H. ARKATE
CHIPLUN

Outward No. Construction Div/2340-2019-20 Dated 02/01/2020 REGARDING
NOTICE.

REFERENCE ; YOUR LETTER DATED 21/01/2020

Dear Sir,

With reference to above subject, vide permission No. CBRCM/B/2015/
APL/00141 DATED 19/06/2019 vou have been granted construction permission .

So construction of Nulla at the place be done after taking usual permission from
Nagar Parishad. Only thereafter construction work of building may be started and
before further construction nagar parishad shall be informed.

In the revised development plan there is a need to construct large gutter near the

proposed site.

In this connection, it has been mentioned that you have to build a big gutter.

Therefore This large gutter should be constructed immediately and then further

construction should be done,

CHIEF OFFICER

CHIPLUN NAGAR PARISHAD

COPY FOR INFORMATION TO

[KBAL HUSAIN ARKATE AND 3 OTHERS. CHIPLUN.

TRUE TRANSLATION OF MARATHI DOC INTO ENGLISH BY
ADV KAKADE G B



